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various quarters and on the matters being
raised in Parliament, the Government of
Tamil Nadu had temporarily kept in
abeyance the approval for construction of
new multi-storeyed building in Madras
city. All of a sudden, it was announced
through Press that the Government of
Tamil Nadu will permit construction of
new multi-storeyed residential buildings
in Madras city,

It is well-known fact that Madras city
is experiencing acute water scarcity be-
sides inadequate drainage facilities, worn-
out roads and transport problems. I
want to recall the timely help rendered by
Government of India through Railways,
in bringing water from Vijayawada to
Villivakkom to cater to the needs of
Madras city this year, Even the extended
areas of Madras city do not get the mini-
mum water supply, lgave alone the drain-
age, roads and street lights. In:reasing
the jurisdiction of the Corporation of
Madras on one side and allowing the
construction of multi-storeyed residential
buildings on the other side, without any
worthwhile scheme undertaken to improve
the existing amenities to the population,
will definitely lead to breakdown of the
existing system itself and the people of
Madras city will undergo untold hard-
ships in the near future.

12,24 hrs,

[MR. DEPUTY-SPEAKER in the chair]

1, therefore, request the Minister of
Works and Housing and the Department
of Environment of the Government of
India to prevail upon the Governmént of
Tamil Nadu to withdraw its recent orders
and curb the construction of new multi-
storeyed residential buildings till ail basic
amenities required for a civilised city are
made available.

DECEMBER 20, 1983

Banking Laws 424

(Amd:.) Bill
12,25 hrs.
BANKING LAWS (AMENDMENT)
BILL—Contd.
MR DEPUTY-SPEAKER : The

House will now take up further considera-
tion of the Banking Laws (Amendment)
Bill,

SHRI K.S. NARAYANA (Hyderabad):
First of all, [ would mention about the
regional rural banks. Though they have
been started with a lot of farfare, proper
attention is not being given to their func-
tioning. They secem to be  interested
only in starting these branches and taking
credit for opening so many branches,

- because they are not showing any interest

in properly running these banks.  The
State Governments are also not showing
any interest in running thcse  banks
efficiently. The result is that poor people
in the rural areas are deprived of th:
banking facilitics. The programmes that
are being envisaged by the Government
of India are not reaching them. There
is every nced to scc that these rural
banks function properly and for the
purpyse for which they have bgen
established,

In those arcas where the rural banks
are functioning, the Reserve Bank does
not permit the commarcial banks to open
branches. The result is that neither the
rural banks are fuactioning properly, nor
are the commercial banks allowed to go
there. So, the people in the rural areas
are not able to get credit or the other
facilities of banking. So, this policy
should be reversed and at least in selected
areas the commercial banks should be
allowed to establish their branches.

In the first instaiment of nationalisa-
tion of banks, 14 banks were taken over.
Later on, six more banks were nationa-
lised, making a total of 20, I th'nk the
tivie has come when the third instalment
of nationalisation shouild be taken up,
because some of the these private banks
do not undertake or implement some of
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the welfare measures. They seem. to
think that only the nationalised banks
need implement them and they are meant
only for rich people. Therefore, Govern-
ment of India should consider seriously
the question of taking up more banks
in their fold.

Previously, the banks were free from
corruption, Now corruption has become
a normal practice in banks and it has
crept into the banking system. As a
result of this corruption, per people, those
belonging to the weaker sections, are
deprived of accessibility to banks. Only
the well-to-do people, rich people, traders
and industrialists, manipulate and take
advantage of the facilities of these banks,
depriving the poor people of their due.
I would suggest that a Vigilance Cell
should be sct up at the apex level to go
into cases of persons and organisations,
be it banks or individuals, who are well
known for such things. Government
should proceed against them, The
Vigilance cell should curb this evil of

corruption, if it cannot completely
eliminate it.

Sir, the disciplinary aspect is the
casualty in the banking system. I do not

likc to go into the reasons for the indisci-
pline, but it has become the order of the
day in the functioning of the banks. The
top officers of banks admit that there is
indiscipline, but they are afraid of taking
action against the crring staff. The
trade unions are powerful in the banking
organisation and I think trade unionism
is one of the causes for the indiscipline
spreading in the banking sector, The
Centra] Government should evolve some
machinery to curb this indiscipline, Of
course I do not think trade unionism
encourages indiscipline among the
workers; no regular ttade union encoura-
ges indisc¢ipline, but indiscipline is taking
place and people at the top are not able
to check this indiscipline and they say
that trade union is responsible for this.
So, this aspect has to be gonme into
thoroughly. Where there is this mdisgi-
pline, the customers’ services suffer. The
staff will not. be abie to attend to the
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customers properly and this sort of a
thing very much exists in the banks now.
Though our energetic ' Minister, Mr,
Poojary, is trying to do his best to check
things lke this, yet there should be ulti.
mately some machinery to look into
this.

Another aspect which 1 would like to
go into is the objective of nationalisation.
The banks were nationalised by the
Government only to bring them nearer to
the people. Banks were always away
from the poor people, they were meant
only for the businessmen, they were meant
for big landlords, they were meant only
for the big people, moneyed people; they
never catered to the needs of the smaller
men or the weaker sections. So, the
objective of nationalisation was to bring
these banks to the doorstep of the poor
people, and to see that their programmes
are taken up and to be of some assistance
to the people in all walks of life so that
a new era of prosperity is usherered in
the rural areas. But this is not being
done, the reason being the people who
are administering or the top people are
not committed and they are not interested
in helping weaker sections of the pcople.
Initially the banks started in a good way
taking up the programmes of weaker
sections, but unfortunately, with the
advent of the Janata Government in 1977,
the intire policy was reversed. People
were not approached to go near the
banks. There was altogether a diffcrent
attitude. Now, of course, with the advent
of Congress(I) Government. with the
coming again of Prime Minister Indira
Gandhi, things are now charging But
stifl, unicss the men at the heim of affairs
in the banking orginisation are interested,
the programmes for the weaker se.tions
will not go further. 1 would like the
Minister 1o state in his reply what is the
percentage of the loans or credit given
through the whole banking system that
is given for implementing the programmes
of the weaker sections. They give small
amounts of loans here and there for a
rikshaw or an auto-rikshaw to poor
people and they publicise it as if they are
always concentrating on the programmes
of the weaker sections. People approach us
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and they complain to us. When we
telephone to the banks, they say that
there is no mon.y, we are looking into
it No prorer reply is given and it is
becoming a show or a farce so far as the
programmes of the wecaker sections are
concerned.  So, I would like the Minister
to take particular interest in this regard.
For this, wihun the Government appoint
people as Chairmen or Directors ol the

banks. they should take proper care 1o

see that people who are committed or
people who arc interested in taking up
thesc programmes and helping the
poor and commun people through the
banking sysiem e appointed.  Unless
such people are posted at the helm
of  affairs, these programmes will
not go very far. The Directors on
the Board of Directors also should be
competent men, they should be men who
are well-informed and they shoud see
whcther the objective of nationalisation is
achieved or not. The Board of Directors
should act as eyes and ears of the people.
Such people should be appointed and
such top officiuls should be appointed
who cun deliver 1he goods. Thorough
scicening should be done for the purpose.
Gooud people who are interested in execu-
ting the policies and programmes of the
Gove:nment should be put at the helm
of affairs.

1 would say our Ministers, particularly
Shri Poojary, has been of very good
reputation. He has been effective in
implementing the programmes, parti=-
cularly the programmes for the weaker
Sections. 1 would like to compliment
him.

With these suggestions, I conclude.

SHRI RATANSINH RAIDA (Bombay
South) : With regard to this Banking
Laws there is much to be said, After
the nationalisation of banks, several issues
have cropped up. Here the Govern-
ment proposes certain amendments out
of which some are necessary. But, I
would like to draw the attention of the
hon. Minister to the Banking Laws
(Amendment) Bill 70 of 1983 in which
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there is a proposal for prohibition of ac-
ceptance of deposits by un-incorporated
bodies. About this I would like to stress
this point! because sociely has its struc-
ture in this country, There are certain
moneylenders who are rendering some
service to the people—say widows in the
villages. Your branches have not reach-
ed there, That entire structure or infra-
structure, whatever you name it, is not
there. Because of that Saraf Associations
have made representation to the Govern-
ment on the way in which you are stop-
ping this thing. If we say you can
collect deposits from ten people only,
then this entire thing will come to a
standstill.

Your other amendments 1 support.
But as far as this thing is concerned, |
would like the Government to think de no
“The basic objective, it is difficult to
understand and much less appreciate, this
underlying objective behind the introduc-
tion of the Bill and more particularly
the amendment mentioned above which
is likely to have a far-reaching effect on
various sectors of the economy, If 1he
Government is determined to protect and
promote the interest of the depositors or
¥oot out mal-practices on the part of
certain elements in the informal credit
market, then there arc various ways and
means by which these aims could be
achieved. It is apprehended that such
a drastic measure will result in squeezing
the source of credit in the informal
credit market which will not only paralyse
the normal course of conduct of business
in the urban and rural areas but also
provide wide scope for unhealthy and
undesirable practice, a situation which can
hardly be viewed with equanimity. We
humbly feel that rigorous restrictions on
acceptance of deposits by the un-incor-
porated bodies as also draconian mca-
sures to control them would only cause
serious damage to the economy resulting
in hardship to millions of people without
any commensurate benefit to anybody”.

This is the representation that they have
made. Here they have made out a case.
I would not go into its details. Since all
the branches of our nationalsed baoks
have not reached the rural areas in the far
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flung areas, what would happen to those
people. In society, thers are certain
widows, Now, they go and deposit their,
smount some people. Now, here, the
entire transaction is on trust. On the
basis of trust certain shroffs are carrying
on this, If you restrict their dealings
only up to 10 depositors with regard to
individuals and then 100 with regard to
unicorporated firms, then it would be a
stumbling block in the healthy give and
take policy in which deposit is being de-
posited with these people. (Inzerruprion:).

MR. DEPUTY-SPEAKER : He should
have raised a point of order.

SHRI RATANSINH RAJDA : Sir,
I am addressing the hon. Minister through
you,

Now, Sir, having stated this, these
people had approached me in Bombny.
Then, Sir, all the Shroff Associations
are already agitated over it. Now, | have
got a memorandum which, 1 think, has
been submitted to the Government also.
It is Gujarat State Shroff Association.
Likewise, that agitation has spread every-
where and there is an apprehension that
if the Government goes on with this pro-
vision, then the entire transactions which
are being carried on smoothly at places
where no banking facility is available,
will come to a stop and a standstill and
the rural people and the lower-middle-
class people will be very much affected.
Now, they have stated the reason why it
is an unjustified move and what is the
magnitude of the problem. There are
certain implication on vital sectors. The
move will be an obstruction to informal
credit structure. It will be a death
blow to distributive trade, It will have
a detrimental effect on rural sector.
Then, it has been mentioned that it will
have a crippling impact on indigenous
banking. It will aggravate unemploy-
ment, There are certain drastic penal
provisons about which also they have
stated. They have mentioned about the

erosion of moral values also. Well, Sir,
we may keep it aside. We all should be
very much concerned with the moral
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value also, Now, it has a far-reaching
impact. They have stated all this in
their memorandum,

1 would only like to highlight one or
two main points. It has to be realised
that the informal credit structure com-
prising of trade, business, commission
agents and indigenous bankers has been
rendering valuable services since times
immemorial to various sectors of the
society and more particularly in rural and
semi-urban areas. What is more, they
occupied a place of pride due to perso-
nalised service to both clients and depo-
sitors coupled with high efficiency and
prompt service at low over-head cost.
Even though, greater percentage of in-
formation credit structure is unsecured
vis-a- vis the bank credit which is mostly
secured, the default is very low. Des-
pite  substantial expansion of bank
branches not only of the nationalised
banks but also the national rural banks
and the cooperative banks, the informal
credit market continues to serve the in-
creasing needs of the internal trade, in-
dustry and commerce of the country
which highlight its viability and indis-
pensability. Even in developed countries
like U.S.A. informal and non-banking
commercial credit markets operate with-
out being subjected to close customary
and legal regulation characteristics of
commercial banking and its variants. In
the circumstances, instead of destroying
such informal credit structure, it would
be quite useful to revitalise and reinvi-
gorate it, so as to enable it to play as
effective and efficient role in the service
of vital sectors of the economy in the
country.

Now we are giving a death blow to
the distributive trade. Our country has
highly developed network of distributive
trade having 3.3 million retailers alone to
handle business worth Rs 45,000 crores
per year. The Government must take
into account the magnitude of this distri-
butive trade which is going on.

There are 3 3 million retailers alune to
handle busin: ss worth Rs. 45,000 crores
every year. Th's means six retail shops per



431 Ranking Laws
(Amdt.) Bill

[Shri Ratansinh Rajda]

1000 pcople. Analysis of the distributive
nelwork in ruwtal and urban areas indi-
cates that theic is a retailer for 37 fami-
lics in wban and 50 families in rural
areas of the country. The scepe for
expansion of trade in rural arcas is jarge.
11 is estimated that on current trends, the
rural trade in lndia will grow by 15.8 per
cent per annym and urban trade by 8
per cent based on quapium of trade,
This highlights the economic function
performed by the austributive trad: in a
far flung country like ours, The informal
credit market provides all types of cre-
dits, incluyding, loans. aldvances, call
mor.ey, cash credit etc. 1o the distribu-
tive channels and the¢se play a significant
tole in the distribution of goods from pro-
ducing centres to the consuming centres
namely, cities and metropolitan arcas as
also rural areas. The bulk of credit uceds
the distributive trade are not by informal
credst structure which in turn depeads
largely on the deposits received from  de-
positors. Thus, this Bill which secks to
hamper the free flow of funds to the
distributive trade and secior will have
disastrous impact on the eatire trade,
commerce and industry.  This is one as-
pect of the problem,

On the rural sector also, it will have
a very detrimental effect. It is signi-
ficant to note that despite expansion of
the banking structure, the credit require-
ments of the rural sector of the eco-
nomy have not been fully met,

With a view 1o accelerate the process
of all iound development of rural areas,
the Government has embarked upon the
new 20 point programme with greater em-«
phasis on Integrated Rural Development,
They are talking of the integrated rural
development. But they are far from it
They have not touched even a fringe of
the problem in this country so far. Al-
though the Government has undertaken
the massive welfare programmes of rural
uplift under LR.D.P., etc., the results
achieved so far leave much to be desired
partly because of the lukewarm attitude
of the commercial banks in participating
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in the programme to the extent exacted.
The size of the rural market is not only
large but also challenging. Under the
circumstances, the informal credit market
is required to meet a large credit gap in
the rural areas necessitated by ine
creasing the requirements of funds by
farmers,

Viewed from this context, the Biil is
inconsistent with the declared policy of
the Government to protect and promote
the development of rural areas and to
bring them in the mainstream of progress.
Apart from that, it will have a crippling
impact on indigenous banking, 1t is
pertinent to point out here that indigenous
bankers ic. Shroffs play a vital an posi-
tive role in financing not only agriculture,
but also trade and industry operations in
mofussil centres. The role of indigenous
banking has been recognised by the Bank-
ing Laws Committee and others znd
heace any atiempt to curb its activities
by negative legislation cagnot but have
crippling effects on the economy as re-
payment, of funds by borrowers which
has already been invested by them in
land, plant and machinery, etc. or stock
in trade would be extremely difficult,

Then, the question is that the problem
of unemploymant will be aggravated. |
would not touch on that point very much,

Again, drastic penmal provisions have
been made, namely, the provisions to
search premises and punish them with
Tigorous imprisonm.nt up to a term of
two years, or with fine, are not only un-
duly harsh and undemocratic, but also
undesirable and unjust as well. Such
harsh provisions are applied only to
the hardened criminals and not to the
people engaged in trade or business.

1 would not say that if they do black-
marketing or anylhing, they should
be saved, You may pounce upon them.

But these people who are carrying on
healthy trade practicc should not be
harassed by the bureaucratic maichinery,
We know how they are just dragged into
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all the intricacies of the bureaucratic
machinery. From that pqmt of view,
these penal rovnsions are very harsh,
lnsteed of provndmg any relief . to the
consumers,‘such provisions will ultimate-
Iy harm their interests and business may
be passed on to the hands of antisocial
clements. In the circumstances, such
dmuc provisions will only be more harm-
ful than doing any good and they must
be dropped. That is one of my demands.

Apart from that, there would further
impact. The conclusion resulting from
the above is rather dismal and disappoint-
ing. Farmers in the rural areas will be
faced with the twin problems of selling
their output and getting their rejuire-
ments. The units in small-scale and
tiny sectors will be place in a very pre-
carious position for want of flow of funds
from the informal credit structurs and
consequently they will be unable to func-
ticn effectively and efficiently aand distri-
butive trade will be substaatially disturb-
ed and dislocated. The net result would
be that all intermediaries functioning in
the market will be rendered ineffective
and the prices of agricultural products
may come down to uneconomic levels to
the detriment of the farmers in the rural
areas. In the process, the consumers
all over the country will have to suffer
the most.

Thus the destruction of alternative
credit system, by drying up almost all
sources of institutional credit, would have
far-reaching impact on vanous sectors of
the e¢onomy

Under the circumstances, what should
be done is that the relevant provisions
restricting deposits taken in Sections 45
and 58 of the Reserve Bank of India Act,
1934, on page No. 567 of the Bill may
be dropped.

In the alternative, it should be reconsi-
dered, after obtaining the report from
the Bxpert Committee on the lines sug-
gested and the amendment may be suit-
ably modified so as to include small busi-
nessrifen and industrialists.
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Having stated this, I think that I have
made it cjear that no facilities gro avai.
lable to the rural péople wherever
nationalised branches are not there.

3.3 million retailers are transacting
business worth avet Rs. 45,000 crorés per
year and if we do not wa.nt 'to deaw apdn
this source, ‘ the Governiment wAll he\’ie to
think dg novo o0’ thl‘ pomt '

In view of the points meationod by
me ubove, I reguest Yhat this Bill shgu[d
be referred to ‘tﬁe ‘Seleet C&yb:@lt‘ﬂge

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Sir, Shef ‘Ratansinki © M&n
once a youth Congrss ’lead&. has"

a 'very constfuc ;
ml‘reshin contfalt fo the

57

PROF. MADHU DANDAVATE
(Rajapur) : His wisdom has naturally
grown with age. .

MR. DEPUTY-SPEAKER : Yes.

SHRI M. RAM GOPAL RBDDY :
You are also of the same “class.

I congratulate the young Minister of
Finance who is doing Yooman service in
the ‘Ministry of Finaace, specially in the
banking sector. This is a very difficult
job and he is acquitting himself very well,
He is taking lot of interest to streamline
distribution of the advmee of money
from the banks,

Some of the opposition leaders stated
that there are burcaucrate s‘tting in air-
conditioned rooms in banks,

I would like to know from these very
leaders whether the bankman should sit
under the tree with all the money with
them.

Even when money is lecked in 'strong
room, many dacoities are takinc place,
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"PROF. N. G, RANGA : Yes, That is
true.

SHRI M. RAM GOPAL REDDY :
An executive man must have some com-
forts so that he may concentrate on
work. For participating in debates in
Parliament we are also having some sort
of facilities in the House, Here we should
not grudge small facilities being given to
them. The other day the Prime Minister,
while speaking in Madras, has said that
bureaucracy is bad but ‘not the officers
who are working; now our officers are
pot bureaucrats, but they are' ‘civil
servants, In Madras the Prime Minister
declared so in unambiguous terms, and
she has appreciated the work that is
being done by our officers; whether in
government or in public undertakings or
in banking institution or anywhere else,
they are doing very good job.

e

® we are all pleading for "advancing of
money. But my case is the other way,
You advance money and you also
recover it. If you go on taking away
water from the big reservoirs Jike Bhakra
Nangal or Pochampad or Srisailam or
Nagarjunasagar, they have also to be
filled up again. If that is not possible,
the whole system will collapse, Here
banks give advance to the people, Pre-
viously the advances were given only to
very few persons. Now they have to
give to a large number of persons in. the
rural areas. Here [ want to make a
suggestion to the hon. Minister, He is,
of course, taking a lot of pains to give
money to the agriculturists, artisans,
unemployed graduates and others. I
would point out that the share of the
advances to the villages is very small,
Even pow it has not gone beyond 15 per
cent. The aim of the Government is to
take it over 25 per cent of the total
advances. I want to know what are the
pla; s for that and also how he is going
1o boost the morale of these officers. It
had b en said that the bank officers are
favcu ing only the ruling party people.
That is an uncharitable or unfortunate
criticism. These officers do not make any
distinction between one Member and
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another Member. We have got Parties,
we have got groups and we may try to
score & point over with other. But here
why should we blame the officers ? The
officers treat all alike, In order to draw
money, you have to complete some for-
malities. They have to see whether
those formalities have been completed or
not, whether the creditworthiness is there,
On our side if we are getting more cases,
that is because we have got more trained
workers in Congress(l), and we fill up the
forms correctly and take the people te
the bank and ask them to advance money.
1 myself was in charge of distribution of
about Rs. 2 crores in those days{ ‘before
Independence. There were no banks in
those days; I was managing a sugar
factory and T used to give money without
any security ; I knew each and everybody
and 1 used to collect back the money
hundred per cent, I am talking about
pre-independence days. Prof. Ranga
knows very well; he was kind enough to
visit my place and help me in several
elections several times. Those people
now say, “Mr. Reddy, as an officer you
used to help us so much, but now you
have become a Member of Parliament
and you are not helping us™. 1 told them,
“If you want, I will resign my Member-
ship and come back as Manager of the
factory and give you money”. They
say, ‘No; we hear your name on the radio
and w: feel that we are ourselves speak -
ing; we are happy’......

MR. DEPUTY-SPEAKER : If anybody
applies for loan. you can stand surety.
Why can’t you stand surety for those

people ?

SHRI M. RAM GOPAL REDDY : I
am doing it. (Inrerruptions). .

MR. DEPUTY-SPEAKER : If any
Member of Parliament stands surety for
the person applying for losn, they will
definitely give. - ' :

AN HON. MEMBER : Mr., Reddy’s
case is different.
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SHRI M. RAM GOPAL REDDY :
Recovering  the money back is very

_important. " That is why, if anybody.

takes the responsibility of recovering the
money, [ think, the banks will have
absolutely no objection. Here the money
which the banks are having is not their
own money. The money belongs to the
individuals who save small amounts and
deposit in the bank, And they get small
amounts of interest and they have to take
care of those prople and it is the people’s
money and it belongs to the nation.
The bank men are not proprictors; they
are only custodians of this money. [ want
the Banks to distribute more money to
the poor people.

13 hrs,

Much before nationalisation, there
were some banks who were doing all this.
They adopted some villages. In may own
village the Syndicate Bank started giving
loans to the villagers much earlier than
nationalisation. Later on other banks
also followed suit. Even private banks
are also competing with the nationlised
banks and it is a very good augury. I
would request the Miagister to take steps
to see that more money is passed on to
the agriculturists for production. For
productive work only we should give
more money and not for household
consumption, Even for building purposes,
there must be some restriction. Building
is an uunproductive activity Of course,
it is a basic necessity but loans should be
given for productive purposes so that
people may take it and use it and
produce more and we may have a better
standard of living.

SHRI NURUL ISLAM (Dhubri) : In
supporting the amendments on the bank-
ing law, I would like to make a few ob-
servations

The banking system in our country
has to play a vital role in our economy,
So I urge upon the Government to see
that the amendments they have brought
are not exhaustive and comprehensive,
In view of that the bankiog system should
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undefgo further revolutionary changes to
suit the needs of our times,. .

We have nationalised the banks no
doubt, but we could not nationalise the
minds of the executives of the banks and
that is most vital. For that, 1 feel the
Government should undertake a massive
motivation programme for . the officials of
the banks so that the bank official should
feel for the country and the people of the
country. They should not try to serve the
people of the country in their own tradi-
tional way, This motivation programe
should be undertaken by Government to
compel the officials to serve the poor and
the have-nots of the country and not the
haves only.,

The Government should come out
with a comprehensive planning and
should tall the people by what definite
period of time the Government is going
to give a comprehensive and exhaustive
banking service to the people of the
country. :

Then, Sir, the Government has the
banking branch population ratio fixed at
17000 per bank branch. 1do not know
on what basis this has been fixed. In
some parts of the North Eastern Region
the Branch population ratio . varies from
120,000 to 140,000 and 1 have taken
pains to bring it to the notice of the
Finance Ministser that in my constitu-
ency the bank branch population ratio
varies from 120,000 to 140,000. But I
am yet to know his reaction, About
six months back I brought it to his
notice. So I want a definite answer
from the Minister what concrete steps
the Minister is going to take in this
regard in my counstituency in particular
and in the north-eastorn region in gene-
ral,

Then, Sir, if you look at the perfor-
maance of the banks and other financial
institutions in the backward regions and
more particularly, in the North-Eastern
Regions you will simply be shocked,
The bank people cannot assign any reason
save and excopt that there is a dearth of
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officials. and staff, they are short for
want of wlm:h they could not cover or
enter thm areas on this plea. These
are certain basic grlevances that the
people have raised during discussions.

1 would like to request the hon,
Minister as also the Government to look
into the genuine grievances of the bank
people as well, I think Government
should give a clearcut guideline to the
bank people to make a proportional
investmient in the rural areas, at least in
the agncultural sectors. So far as my
knowledge goes; in the North-Eastern
region, the banking investment in the
agricultural sector is almost nil. Most of
the nationalised banks come with a perti-
cular plea that the north-eastern region
boys cannot compete in the all-India
compctmon As a result, most of the
o_mclals arc selected from outside the
region who do not understand the langu-
age, the dialect or even the habits and
customs of the people. As a result of
that, they could not mobile the people,
In fact the rural areas need a révolutio-
nary change. I have also brought jt fo
the notice of the hon. Finance Minister
And yet want to know his reaction.

With regard to the performance of
some financial institution like the I.D.B.I,
and others, 1 like to draw the atten-
tion of the Minister. What could be
the reasons for the poor performance in
the North-eastern region. I request that
he should fix a target or a ceilling for
the financial institutions to make propor-
tional investments in the industrial sectors
in this region in particular. I believe
that, if a target is fixed for these banks,
then they will leave no stone unturned to
Create entreprepeurships in these areas
in collaboration with the consultancy
organisations existing in those areas.

Keeping these genuine grievances of
the bank people in view, I hope the hon.
M nister will come up with some more
suitable amendments on the Banking
Laws. I do not know whether the
Government has any machinery to assess
the performance of the nationalised banks
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as well as the financial institutions. If
not, 1 belive, the. Government should
have at least some effective watchdog
measures so that their performances can
be reviewed after every quarter.
Whenever ‘we take up a national or
economic programme, it must have some
sort of legal senction so that the offici-
als work and may not become delinquents
and they do their work keeping in view
the national intercsts to serve these areas
specially. Here I would like to point
out one thing. Our most precious 20.
Point Programme should receive prio-
rity in the banking sector, That is not
so now if we enquire into it fully, So
far as D.R.D.A. loan scheme is concerned,
Government could not make a substan-
tial progress only because of the bank
procedure, Why can’t the Government
liberalise the banking procedure so as to

extend this D.R,D.A. scheme., My next
point is in regard to the alarming number
of criminal cases beihg on the increase
like frauds, forgery, impersonation, mis-
apppropriations, cheating of the banks
etc. Why cannot the Government come
out with a comprehensive amendment to
the Criminal Laws making this a national
crime ;hei-eby awarding a certain capital

punishment for this. At the same time,
we all know that the robberies and
dacoities are also on the increae, parti-
cularly, in the banks. Why connot
Government make proper security arran-
gements to reduce the number of the
robberies and decojties in the banks ?
I want a categorical answer from the hon,

minister as to what steps Government are
going to take to reduce the number of
bank robberies and dacoities.

My next point is this. You will note
that a large number of boys, after gesting
their proper training under the TRYSEM
schem of T.R.D.P. are sitting idle for
want of proper banking finance. 1 hope
the hon. Minister—the young Minister—
will look into this matter. At least a
ceiling should be fixed to every bank
branch that they.should at least finance
such large numbers of trained boys in
TRYSEM scheme. in consultation with the
D’strict Industrial Organisations,
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Now, Sir, | would like to make one
other point. That is this. The financial
institutions also should have a target of
investment in the backward regions for
promoting the industrialisation of the
areas, Lastly, Sir, 1 would like to
emphasise another point. In the matter
of constitution of .the Board of Directors
for the Banks and the financial institu-
tions, Government must change the
pattern of the Board by giving an oppor-
tunity to those representing different
interests such as. agricultural interests.
smaj). traders’ interests, big industrial
interests etc.- Over and above these, the
regiona) interests must be serveed, Other-
wise some regions are [ikely to be negleced
while some others are favoured. That
creates a regional imbafance resulting
in conséquential dissatisfaction and vio-
lent mevements. The Banks and the
financial institutions must feel that they
are for the country and for the people.
The rules and regulations are framed for
the convenience of the people and not
for the banking staff.

With these few words, [ support the
amendments on the Banking Laws,
Before concluding, Sir, 1 extend my hear-
tiest thanks to you for giving me this
opportunity to participate in this debale,

I thank you once again.

MR. DEPUTY-SPEAKER : Shri
Satish Agarwal.

SHR1 SATISH AGARWAL (Jaipur) :
Mr, Deputy-Speaker, Sir, the House is
currently debating the Banking Laws
(Amendment) Bill/1983. I have received
a lot of representations from various
sections of the society some have opposed
the introduction of this Bill while some
have welcomed the proposals contained in
the Bill.

1, for one, am personally not against
this Bill. On the contrary, 1 welcome
such a move. I would take this oppor-
tunity of saying a few words about the
functioning of the Banks as such though,
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1 am fully aware of thé fact that the hon.
Deputy Minister, Shri Janardhama
Poojary who is a best friend of mine has
since long been doing his utmost in
improving the affairs of the bank.

Since nationalisation, unfortunately,
the functioning of the banks has deterio-
rated.  Particularly, the customer
services have gone down. And now,
nobody cares for the customers’ servi:ces
because they feel that after nationalisa-
tion, the persons’ perquisites are secure
and. normally, no firm action is expected
to be taken against the working staff.
This has come to light on the floor of
Parliament that there are hundreds of
cases of fraud. Robberies have become
an order of the day. This causes a serious
concern to the Members of Parliament
particularily because the objective of bank
nationalisation was not to lead to such
frauds and robberies.

Sir, another aspect of frauds and
robberies is the irregularities in the
advances of loans. Now, there are two
aspects of the whole matter.  Firstly,
edvances which are earmarked by the
Government to be sanctioned to the
priority sector are not made available to
those sectors, For example, this is on
record of the commitices and this has
come to light that under our Sixth Five
Ycar Plan Rs. 600 crores are to be given
by the banks as loans to the weaker
sections and Rs. 300 crores are to be
given as subsidy to the small and marginat
farmers The government announced on
the Floor of the House that Rs. 4,500
crores will be uiilised under this parti.
cular head over a period of five years
Now, the subsidy of Rs. 300 crores is
linked to the grant of the loan. Public
Accounts Committ..e examined this ques-
tion and it was brought to the notice of
the committec and its report has bzen
presenied —tihat there was non uidilisation
of the subsidy to be given to the small
and marginal farmers. Rs 300 crores
were not utilised. The question arose

“why it was not utilised. . The answer was

that it was not utilised because the banks
did not sanction the loams. So, the
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subsidy was not made available. Now,
the loans are not sanctioned by the banks
to the benefit of the poor sections of the
society and that is why there is shoartfall
in the utilisation of the subsidy. This is
the position on the one side.

On the other side, Sir, the House is
aware that an advance of Rs. 25 crores
was given by the Central Bank in Bombay
to Kapadia group which is more or less
a bad debt. 1 do not want to draw the
attention of the hon. M:nister to many
such instances but 1 would like to men-
tion one more instance of this nature.
There is one ESAL group. This group
is in London. Now, Rs. 45 crores were
advanced to this group without proper
securitics and without proper sanctions
RBI has-conducted an inquiry into it and
reported all business on the part of bank
management. This Rs. 45 crores were
sanctioned to one*¥ younger brother of **
well known in Indian circles in** against
improper securities.

Sir, 1 do not cobject 1o the sanction of
a loan because he happened to be the
younger brother of **but this loan was
sanctioned and RBI has conducted an
inquiry. Some sort of reporting has been
mwade about the bank management, Now,
what has happened in this case.
The man concerned was** who
incharge of the bank in London.
He sanctioned it. This gentleman later
on joined as an executive of this ESAL
group. If your bank executives or other
high functionaries sanction loans to this
extent against rules and guidelines and
then they join those particular business
houses as executives then 'is it not
malafide ? What preventive steps have
you taken ? What are the guidelines
with regard to seeking employment, after
retirement, in those private houses ? And
this is common knowledge, this is the
case everywhere. You find people retiring
from the Defence Services joining some
multinational companies or some other
big business houses and then working as
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liaison officers for them, This is how
they develop some vested interest in the
Government service to help those or to
favour those particular concerns ; and
subsequen ly they join them. This is the
position which we find. And therefore
I would like the hon. Minister to enlighten
the House with regard to this affair, If it
is not possible for him today to reply to
me, he can write to me later on as to
what the position is, in this regard.

MR, DEPUTY-SPEAKER : Mr. Agar-
wal, you have mentioned some names;
there is some sort of an aliegation also...

SHRI SATISH AGARWAL : No, Sir,
no allegation; he has already retired..,

MR. DEPUTY-SPEAKER : You could
have given it to me in writing,

1 will go through the record. If any-
thing is not to be included I will expunge
it,

SHRI SATISH AGARWAL : I was
only saying, he was the man in charge;
he has retired...

MR. DEPUTY-SPEAKER : You could
have given it in writing.

SHRI SATISH AGARWAL : Sir, I am
not at all making any allegation, 1 am
only giving facts and I am trying to know
from the hon. Minister as to what is the
position, what action he has taken, what
he is trying to do.

MR. DEPUTY-SPEAKER : You have
mentioned the names of persons also.

SHRI SATISH AGARWAL : After all,
names have to be mentioned hére in re-
gard to certain things,

MR. DEPUTY-SPEAKER : I am only
quoting the rule.

#*Not Recorded,
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all right, Sir. There is no aliegation as
such. In_ 'this ‘particular _context also,
you are well aware of the questions that
have arisen in Parliament. When Minis-
ters reply to questions and when supple-
mentarise are being asked, with regard to
certain persons, no advance notice under
Rule 53 is given to the Chair  After all,
facts are facts. Government has to clarify
the position. D:scusslon in Parliament
cannot be secretive in that way In ano-
ther case also, the Ch alrman of the
Syndicate Bank, Mr, Raghupathi was
removed from service in September 1983
when there was s¢ much aproar in Parlia-
ment with regard to.certain. affairs® with
regard to collusion with' Reliance Textile
Industries etc. In that.regard, my ques-
tion is this. Now, what amendment in the
rules or guidelines you are going to make
with regard: to seeking .reempioyment or
employment in private houses and private
concerns? .There are provisions under
the Income-tax rule; there is a provision
under the Customs Law; there is some
provision in your Service Rules also,
whereby, retiring officers cannot seek re-
employment anywhere clse, particularly
with whom he wos dealing while in
Government service. Regarding Execu-
tvies in the banking sector, have you
framed any such guidelines or instruciions
or standing orders? Have any such instruc-
tions or guidelines been issued by the
Government or by the Reserve Bank of
India whereby such Chairmen or Chief
Executives of Banking Organisations
would be in eligible for seeking any jobs
with such persons with whom they had
previous dealings? '

I think the hon. Minister can reply to
this question which I have raised while
replying, and if he is not able to give
reply just now, he may write to me later
on,

Now there is one more thing which I
would like to say. Much more responsi-
bility lies there on your shoulders. The
Reserve Bank of India is a statutory
authority; it is functioning under an
enactment ,o_( parliament, The branches
are nearly 30,000 throughout the country,
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The deposites may run inte Rs. 70,000
crores, So many foreign exchange transac-
tions and . other . things are involved.
Every day we are having lot of questions.
Will you kindly consider introducing.
Test Audit of the Banking sector by the
Comptroller and Auditor General of
India? .

Sir, as it is, as things stand today, the
Life Insurance Corporation, the General
Insurance Corporation, the IDBI, the
IFCI, the JCICI and all these term lend-
ing institutions, and other banking sector
(which control the whole economy of the
country) are kept outside the purview of
the Comptroller and Auditor General of
India. And if’it is kept outside the pur-
view of the Comptroller and Auditor
General of India, it is also automatically
kept outside the purview of the important
Parliamentary Committee like the Public
Accounts Committee or the Committee
on Public Undertakings. That is to say,
this sort of closer scrutiny by a Parlia-
mentary Committee.  (which consists of
Members of all parties, belonging to all
sections of the House) is completely de-
barred. And, thercfore, Sir, a time has
come when the Goverpment stiould seri-
ously consider this question of introduc-
ing auditing system by the C&AG of
India, instead of their own auditing by
private auditors or auditors appointed by
the authorities concerned, and thereby
exlending the jurisdiction of Parliament-
ary Committee and Financi:l Commitiees,
to oversee and look into their functioning
Also, this will reduce the number of
Questions on this subject which are being
asked on the floor of the House, This
will give the necessury and needed nsight
to hon, Members to look into the whole
functioning of the Banking sector, which
is so very vital for Indian economy as:on
date, This is very important.

Lastly, as the  Government has :_tg?eed
to our request for referring the LIC Bill
to a Select Committee, the report of
which is to be submitted to the House in
the first week of the Budget Scssion,. that
is hardly two months are there, simlarl ,

- it would have besn much better and I
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would have welcome it much more, if the
Government would have considered our
request for this Bill also. I would request
the hon. Minister even at this stage to
consult his senior whether the Banking
Laws (Amendment) Bill can be referred to
a Select Committee, which will examine
the whole issue in a month’s time or sex
weeks’ time and submit its report in the
first weck of March, so that during the
Budget Session, the whole Bill is passed
after a careful scrutiny and examination
of all the provisions of the Bill. This is
because I have certain facts with me
which 1 do not want to repeat here,
whereby the small investors in this
country have been cheated by fake and
bogus companies, proprictary firms, and
other such houses formed by such people
whereby a seventy-crore scandal has come
to light in Calcutta, and a fifty crore scan-
dal in Delhi. There is a similar firm in
Shahdra; they asked the small depositors
to depaosit their money with him on a high
rate of interest; the depositors came for-~
ward with the deposits, but now nobody
knows where the office is, where the board
is and where the office-bearers are. In
that background, in the interests of the
small investors, 1 welcome this 'Bill,
but the Government must also make
available credit facilities to all sections of
the people including the small scale,
which is not avaijlable at the present
moment, as pointed out by the earlier
speaker.

Now, you have laid down the norm
that for every 17000 or 18000 people,
there should be one bank branch, I know
that in certain areas, 17000 populatiqn.
you will find over an area of hundred
miles. Look at the Jaisalmer and Barmer
districts in Rajasthan. 1herefore, you
havc to create a network of regional rural
banks for serving and meeting the needs
of the people in the rural areas and the
villages. The organisation of the regional
rural banks has not yet been placed on a
scientific basis., There is so much dis-
parity with regard 10 the pay and per-
quisites of the employees of the regional
rural banks and the other ‘scheduled
banks, and they have genuine grievances.
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T earnestly request you tol fook into the
grievances of the employees of these re-
gional rural banks, who are !here to
serve the people at their door steps. You
may kindly try to elxmmate theﬁr léva-
nces which they have highli hted & de-
monstrating at the Boat 'Club, I ‘of
course, did not join thcm. but 1 am here
to 1epresent their gnevanees. Thenr gncv-
ances seem to he quite uemune and Te-
quire urgent conslderatnon at your end.
You may kmdly look into them and’ send
me a repiy later on, as to what you in-
tend to do them

While welcoming this Bill, I would
certainly reqguest 'the hon. Minister to
consiffier whether this Bill can be referred
to d Select Committee, whose report can
be submitted within two months™ time.

SHRI BRAJAMOHAN MOHANTY
(Puri)’:  Sif; 4t the'"bufset, 1'would say
that there is absolutély’"nio netessity for
mrerring this B’ to & Select Committee,
many‘of the provisions i this ' dmexding
Bill retate o precedtural matters und cer-
tdin Tthprovemeits;, dnd irdoes not invo-
ve' very “much' the’ question of policy. To
me it does ndt “ap@éar quite -sbasible to
refer the Rill to the Select” Committee, and
difow' the tifhe to lapsé unnecedsarily,

The banking sector, as a whole, has
had credltﬁ'hle petformance during these
years; thére is no doubt about it; and the
nation gives a green’ sugnal to the Finance
Mnmster to go ahead but thera is & lot
of scope for nmprovements Even the
Barking Commission, 1972 had  set out
certain guidelines, and [ am afraid, those
guxdelmes have not been completely
followed and carried out, o

At the outset ] should place a very
small point about the secret money thnt
is being handled by the management. Is
there any guideline about how the secret
monecy will be handied? “A'numbbr of
instances are brought to my ﬂotico that
secret moaey is being mlsunhsed Tis
being utjlised for di erent purposes, which
is not denrsble, is'is'a point on %tch
I would expect “the Deputy Flﬁinca
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Minister to ealighten the House. The
question is whether the guidelines have
been issued to the Banks in this regard
or not. And if they have not been issued
will be issue guidelines in this regard?

My next point is that in the Bankers’
Book Evidence Act some improvement
has been made here but my submission
is that it would not solve the problem
because the Supreme Court has categoric-
ally decided that although a certified copy
of the Bank document can be utilised, yet
the fact remains that it has to be esta-
blished that those Accounts are being
maintained in due course of the buSiness.
It is essential. So, my submission is that
it would be better perhaps if the Amend-
ment had stated that there would be a
presumption that the certified copy is of
the Account which has been maintained
in due course of business, unless other-
wise established. Perhaps that - would
answer the problem in view of the
Supreme Court decision in the Gauhati
Bank case of 1967,

Sir, coverage of the population in India
by banks no doubt cannot be compared
with the developed countries. But there
is no doubt about that it has improved
alot. Sir, credit gap is being widened.
Although Rs. 600 crores was provided, it
could not be utilised. My submission is
that the banks should consider themselves
as creative banks. Unless that is done,
wa cannot solve the problem. As a
matter of fact, the leaders of commerce
and industry are utilising a substantial
amount of bank finance for their own
needs and the poor and weaker sections
are not getting the share they deserve, I
recall one historical incident. Emperor.
Jahangir wanted to make the availability
of justice easier. That is why he install-
ed a chain by the side of the River
Jamuna and declared that anybody com-
ing from any part of his Empire seeking
justice should pull the chain and he will
attead toit. Similarly, banks branches
are being enlarged and a number
of branches are being opened and funds
are being provided to serve the poorer
and weaker sections of the society. But
the fact remains as Jahangir failed to
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provide, justice to his people because
nobody tried disturb the Emperor for
fear of his getting annoyed, similarly,
although the banking branches are theie
in the rural areas, no people belonging
to the weaker sections approach its Offi-
cers or those in authority for grant of a
loan because they are afraid of the whole
atmosphere existing there, That is whY
I submit that there must be a creative rol®.
Creative ro.e has been defined by Rockefel~
ler as the existence of receptability,That is
the banks must receive the persons but
must have flexibility, Thcy must have a
note of optimism: But the present posi-
tion is that generally they feel this will
not be successful, this cannot be done,
and you can go away. Somechow or
other they discourage the people. If
they discourage the people, they will not
serve the purpose,

Another thing is that the banks must
have courage to take risks and social res-
ponsibility must be in their mind. So,
my submission is unless that creative
factor is cultivated in the banking
management and unless the decisien
making process is re-oriented as has been
recommended by the Banking Commis-
sion, I think we cannot go ahead as we
desire. Of course there has been pro-
gress and you deserve congratulation for
the expansion of the banking activity and
for the adoption of the policy that the
weaker sections must be properly attend-
ed to, but the fact remains that it has
not been possible, .

Another aspect on which I make my
submission is that the backward areas,
backward States, backward communities
as such are not properly looked
after. I give an example of Orissa.
There the amount of deposit that is made
available is not ploud had back, but is
diverted to the affluent arcas. Similarly,
I would point out that the backward
people, the tribal people are not abso-
lutely helped. Since a new cultural vision .
has to be generated, the bank officials
should take a lead to go to them. It is
not that by simply framing rules people
will go to the banks and request for
a loan.



45 Bankiug Laws
(Amd:.) Bl

[Shri Brajmohan Mohanty}

When we organised public meetings in
favour of the bank nationalisation—and
you know the forces which are opposed
to bank nationalisation—people put diffe-
rent kinds of questions to us, They ask
how is it that the interest charged is more
than double the capital, Normally, the
Money-lender’s Act provides that in no
case the interest will be more than the
capital, But so far as bank is concerned
that rule is not there at all. So, my sub-
mission is that there should be a re-
thinking on this point and that the in-
terest should not be allowed to grow
two times, three times or five times the
capital,

Another aspect on which I want to
make my submission is about existance of
trade unionism in the banks. I am
happy that there have been trade union
activities since long, but I may point out
that the vision of the trade unionism in
banks is not a healthy one. They never
think of the improvement of performance
in the banking sector. They never think
where the lapses exist for which the na-
tion is suffering and why is the banking
activity becoming unpopular, They are
concerened only about their personal ad-
vantages and amoluments. That is all-
right, but along with that they should
have a better outlook, Therefore, I say
the trade unionism has to develop on
healthy lines. That isvery important.

Shri Agarwal has made a reference
about the bank robbery incidents. I know
the bank robbery is not a phenomena in
India alone. It is there all over the
world. That is the modern phenomena
that has developed. Therefore, on that
background we should not assess the suc-
cess or failure. If itis to be criticised
it has to be seen in the context if it has
been discharging its social responsibility
that has been entrusted to it. That is
most important,

Sir, 1 support the Amendment and
wish that the Finance Minister will look
into the deficiencies that exist in the
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banking sector and see to it that it im-
proves its performance,

SHRI K.T. KOSALRAM (Tiru-
chendur) : Sir, through the Banking
Laws (Amendment) Bill, nine principal
Acts are being amended.

I welcome clauses 9 and 10 which re-
late to the prohibition of acceptance of
deposits by individuals, firms and other
unincorporated bodies from the public
beyond a certain specified number of
depositors, The interests of the unwary
and uninformed depositors are being
safeguarded.

Here, I would stress the need for ex-
tending the provisions of Deposit In-
surance Act to Fixed Deposits in the
private sector companies which have no
security at all. Many leading companies,
though they are governed by the Com-
panies Act, dupe the depositors. This
requires to be looked into immediately,

The Prime Minister is trying to lift the
people below the poverty line by various
programmes like IRD NRE and the
Employment Guarantee Scheme. We are
assured on the floor of the House that
in the rural sector, for a loan of
Rs. 5,000/- or less, the banks should
not ask for security. But the practical
experience is that they do ask for landed
security. From where will the weaker
sections, i.e, the ordinary people and
artisans give lended security ? Artisans
will have some tools and equipment.
When they approach a bank for a foan
of Rs. 2500/- the banks ask for a secu-
rity of Rs. 5,000/-. The Prime Minister
and everybody in the Government are
interested in weaker sections. But how
will those poor peopl¢ give the
guarantee ?

You should instruct the banks that
from people who ask for loans below
Rs. 5,000/-, they should not demand land
security. 'Then only you can lift weaker
sections from below the poverty line.
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The total credit being given by the
banks is of the order of Rs. 60,000
crores, out of which a sum of Rs. 3,000
crores is being given for IRD throughout
the country, It means that Rs, 57,000/-
crores go for urban development.

1 know practically and personally an
instance in which a Divisional Manage-
ment Madurai has categorically instructed
the branches not to implement the
schemes covered under the new 20-point
programme. 1 have brought this to the
notice of the Deputy Minister of Finance,
He issued orders transferring that officer,
and h: has also given necessary instruc-
tions on how to employment the 20-point
programmes. Yet they are not being
implemented by the bank. Once again

I have brought—this to the notice of the

Deputy Minister, that that officer is
continuing merrily, and the 20-point

programme is wilting. There will be
several such instances throughout the
country,

Similarly, the managers of the banks
demand some margin through brokers.
In every branch, there are brokers.
Only through brokers can people ap-
proach the manager. This is what hap-
pens before the loan is sanctioned to
tiny and small industries, This kind of
corruption is rampaant, You should look
into it and take strong action in such
cases, Wherever such cases are brought
to notice, the Finance Ministry should
look into them very seriously.

Just because a customer refused to toe
the line of the manager, all the credit
facilities for him have been stopped by
the Indian overseas Bank. Penal action
is being taken against him for recovering
the dues from him, because he wrote to
the Government. He has been 2 client
of the bank for nearly fifty years, Yet
thisis his fate. I brought this also to
‘the notice of the Deputy Minister, He
did pass some orders, but they are not
being implemented. :

It is being said that there are district
level coordination committees, and block
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level coordination committees—the Fi-
nance Secretary said this in a meeting—to .
ensure that the credit facilities given by
the banks are not duplicated. I know
that there are no such committees. in
which the local Mfs. are associated.
I am not associated at the district
or block level. So, how can [
believe that there is a committes ?
There is no such committee functioning.
There must be district level committees
on which the Mfs, should be associated,
and then only there will be effective co-
ordination and expeditious implementa-
tion of the 20-point programme.

The Deputy Minister talks about dis-
cipline in the banks. You are all talkiog
about it. I appreciate it. But in one
of the branches of a bank in New Dethi,
a branch manager was slapped by an
employee in the presence of so many
others ; and he died of shock, It hap-
pened in Parliament Street. What action
has been taken against such errant em-
ployees 7 It happened one and a half
years back,

1 have to say that there i8 no proper
auditing of branches. [ am told that only
18 branches have been audited, as against
a total of 6,000 branches, Naturally,
there will be malpractices galore in the
banks, if there is no fear of auditing.

I request the hon. Deputy Minister to
look into my suggessions and take effec-
tive action,

=Y gy aw grawqa  (fawar)
Jqreqer qFEA, AN Y W Ay qw-
F (Faa) fagas @7 ¥ «@g
g Hhxorranda s & faq ersr
gE

gT y gt @ @ X ag wgw
AT § fF gu wsdawa aF @
¥ qAE § qIR AW ¥ AT qWY ATH
gAT § Afew gark o faww & oy §,
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[ =t woor =er geamgdr |

I o qCE ¥ YA WF FG oA &
YT FAR AUATH |Iga 7 "1 HLAAl
gfe usdmpa 95 €A P a9 ¥
TH T A g1 g@ AIT ¥ & I
g agar § fF osrs Ay awd A
varer oIy ¥ wafe aagT 3% T4
& 3feT orq s9ife 971 § @ ag
&7 srasT frar aar & i wds aat
FY s arw fewr @5, @i wa
S AN FY Y T &1 wrgar fwed
LT R

¥ o & oftg ¥ @ 1 3z
FaTEgar g 5 fom v ¥ &
BT §—8 feurae s & Wqr §—
agT 9 IFT FT AFAA FT IgT TN
AR 9E ¥ X gHIR agl e
&7 IT Y wrgar g IST 9 &
AT W3 ¥ oeaC TOF W 7 FFN
¥ o &o o UHTIET ¥ T gEl
T el # 9ga SaTan T STHT HIOAT
affT oY g7 THEIT gAT R, SW FI
&Y I & weT ALY AT strar 1 gEry
" 7gi o wiew wgdl W oAt § wfww
ST EREAT & gATH § 6T W@ %
TgEr & a1 A T §, I 9 WrarEy
& ATHIA §, IgF 9T 6T *T JIw
AN Eifraawzy 2 fF s &
faw 30 gorTT *1 ATy AT Tifge
FE Fgar & & | wr@ & FOT gAY
raTdy qU wF A T §% #1 gfa-
gt g wifgr, @R agt ar
A @iz & fag qgdaT 50 g
§ warar 7 @ 1 o9 A% Sfeferw &
garfas gt adt & 1 7@ FW
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fenrar wRw § AT wivw @aw &
TEW T

o A dg AT 9 § 6
fegrraer w2w ¥ W a w7 &Y AW
Fama & WA & FEifs dF &
TIfRATST SH N F FTION ;T &
ART 99 ¥ A 97 9%d W AW ¥
I Rr 9grel 9% A v & fag
I §, T AQE STWT AL AMRT | A
gt qx A %1 991 5@ & faw adf
gfew qgrt ol &1 a7 F@ & fag
Fgraa d | ¥ FEINE wU W §
arfs S= % agi ¥ Fg=ET &1 ST

AT Hoagag @ wwEl g grd
e A8 & @it e AT FEe ¥
gy & fau feir av fowem sran
qgar 8, feet 1 9t sET 9gan
21 w93 w7 ¥ <rEr, @A oar
fraTieT,gaTe qgrsy T qs=Hi
*1 9z F fag IAT gTAr ) EMIR
Fgi AEFHT g% g3t & AT T
guIt ggi 19 9T @ fan &w a@k
Fifast g3 WgT § 1| ¥UT gHIY 9gIE
& F=% g & or-fag FT AT W 9
ar «ft ¥ qaddEzT & wgawl & fag v
FFT & fag gusz adl @ 9 1 eF

41 F ogidy @i w1 aga s fur-

Seema fae gar & wafag & w4
T & fragw w&ar f& qI oy
9giET o ®1 fF g ¥ wIgaEr
qESTAT AIgT & &7 AT9HY aYT 9% At
& oY ) A} w e Jare #ifave
AT IAHT AT I FT HrEWIA,
Ffeg |
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¥aw saar 491 & surmfy gfe
From # | ¥ Ay §, fe< fgmrae
Wy FNNaar 3 &) adr T
oty F &€ A T § F AT W
F1ET gfar & Qo & 391 T O
A E T g 7 qw0 § o
A Ey el fgmrww ¥ qF &
W W 7 A § ) fee ¥ FremTy AE
Fry frgy fF 3zt & &
QST qTe g1 | Y G471 G190 &
1 fanes RY ¥ 5qq« $0 &
fau Tsdraga I51 § fawar &, s@
T &7 ¥ o TRH TE F@
¥ ot @F AT T FT T AT AT
T Y & Ffew sw G871 ¥ fmaw
FWE agy w9 A W R oS
wIeEm Wy §, Afvgww S 2§
Y FICE@M A W 1 TH AW@ ¥
Fearasr sRw & A1 Aol § dfua
@A™ &

AR ATTAZ FrE@E H A ad
@ E T S AR UshT FIEE
& faad v fegrgea™ & &ormy &7 qar
T ENT &, Y AENAFT FIXEE g
I o T @7 @r & aw fe
Ht FTEM 1 ¥ F faAd fF oaaade
&7 49T 7T gAT & | AW ST qAHAL
Faquadi g oy f& amod w1
QAT FT YT I & % | FIT QAT
F @rEar A Y IR F QU JM@F
wag €T gy Tfgd | Ay AwT W
qqT ¢ |

% faat & ggt wgr {5 109 S0
Ak gy & FAF wWT W
e W@ ar @ wfew ag 9 gt
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FOT a7 74T F ¥ Faw o agf
gor & 1 g a1 gafog @ A g
& fir ot a8 oF ot § X aad W
F forg §T ¥ e Y AT &1 I W
e &, areTr ATt §, 9w §9
¥ gar adf fawar & ww F wdE
wredt Y dar wgt Fasar @0 s
qdva wrefadl & @ i S &
Y S ANT HY gy ASST g |
s whq A oy agy "gg faer,
g% faw 4% 51w g @
&Y IAT AT 9w gFar ¢ «afed
Gy #7 9gy glearssaeT 98 gar &)
2 sl PR FTEN AW &R
froqar oy § afe 3 e @
FATHT WX A H AT @S FT W
gioaEaE @ w1 @y § dar
FaT 3 F | T AITH YT N &4FA
Eic -

=AY T T $ FET UF ATH §7r
D@ WA E e e A
ey s W anfas @ & gER
feuras ¥ @ FE =AY T g,
afieT gorra A freety ¥ ag € &

u% a1 & 5\ FeT wgar g %
R §97 ¥ wE g faar mwd 7,
faat ST & o< famr frey faerd-
qer€ & dar ¥ ¥ & | TR WA
&R ¥ AT W E | ¥ wEEd F A9
# 7t wgar AfRd 1 & waw Fa¥
F1 famar 27 £ fau agi 9w &)
W) QAT GGF FA @ fAC aw-
g3 w1 T1We ff fevw . w@r Aifge
fr 39§ oY, ferg?t ov fel &
ST & | TN WOF §F FTHW F JEA
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[sft g & gearagd |
g ot 3 ¥t a3 T &1 WX
F#Y &7 991 g9 wa Aretaal & grdi

Far Q@ W@ W AW g W@
gHAT | XY gF @ 7w et
N a3z v & fAu sarEr wifaw
F@E, S wH F W sy weE
foaer Qi | IO& T AW T oFH
qFT g S0 T4T reHt T wEy
% 9N 9T g1 M ¢S AT aw@
¥ adlw yIRET F g G AT
ga1R fEatal 1 aga avanHT gt &y
g frdt Wt o &1 AT @ ar
cHtET FET g, 99a fag wmwr Ay
% fam &€ &% 9965 AMA 937
aag & G9T H9qT g vy W a9
FY sageqt 4 It wifgr & adw
Jrf A, e &1 aRT & "E”
qar fusr @ | @ft 9EFT quEEr @
aRd | T AR E A F gu am-
A E I AW g gHt & §ay
stat fear @y § ofeq oud garfes
ITEHY AT AT AT @Y ) T9E
fag & g gard oY & s
FTar g e & el X sTw AT AR
I S § 5 oda aefaat i
s =ar faar g ) st gaTdy arwdy
¥ 59 yHIR FT 997 grit g §w W
T AATY ATHT BT FEATOT ' ARAT |
T g/ T ATIHY #Y IBT AFA § )
IR ¥ TE IST qFT | ¥ FA Sy
I Hrperad ¥ g9 ad
am o g Ry FaR & &
qAT AgaT § e My adie faw
AME & ITHY IqH A1E AL AN B
fag qafedt @ o W@ &1 asd
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T F 91€ q9w @ ¥ 5 N A

T ¥ W oA @ Gy g

Faaﬁwrirwg”fg‘rﬁrﬁ: frarr &Y
M wfearat § e £ fao

ST § F w7 A g wifgn

T ag fararaY w1 wor 3 gwar g

= 9%1 gfiaT o anfzasfaat &

Fearr & fau a+dY & arg & Yy

# sfafafera faar smr wifgn | s

RaT A€ g Y e oY W 43 g

# 37% fadmit & el sdee @

"W o ¥ dar @ sy Ty

A ®1 IH K€ wqm g fd )
TR F AW Al w1 AW g
T MR & TQT ey w1 wer g

g A I qu A¥edT faw W
IR IOE @ § gwdT wr g
affr = il o fawit F@ &
T | T qF AT W9 w5)
AT TEY S a7 q% AW AR A
FLHAT | ITEIE IGNT W gy
FXIRGE w1 N W faw g § wawt
ey f5 sad fisawr wac P g AR
] FT sy agu avar & aife
19 3% SR Y 99 9 ) AU -
A9 ¢ 5 = 1t 1 Wi o e
St FEH wE WA S ¥ QG ¥
9s1 & fag ang § g9 IsmT 20
AT FTTHT FT BT aqrar a7 | T
TS & we § wew wqaE AW
g fF was 7R N9 w1 ang fxan

14 hrs,

SHRI BHUBANESWAR BHUYAN
(Gauhati) : Mr. Deputy-Speaker, before
I start. I first want to congratulate the
Finance Minister for introducing this sill
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for amending the Banking Laws, While
¢ ongratulating him I would like to draw
his attention to some salient facts that
I have come across in connection with
the inplementation of the 20-point pro-
gramme as well as about the present
situation since 1979 in Assam. 1 hope he
will consider it and if necessary come up
with suitable amendments to make some
provision if necessary,

At the outset I would like to mention,
as .you know, that these Banks have been
nat onalised with the intention that the
public funds will be made available to the
downtreden and poor. )

14.02 hrs.
{SHRI SOMNATH CHATTERJEE in the Chdir]

But even after the lapse of a period of
fourteen years the banks are not function-
ing properly. I would like to draw your
at attention to the working of some
banks, particularly about the imple-
mentation of the DRDA scheme, and
that too in my constituency. The UCO
Bank at Doboka received several applica-
tions under the DRDA scheme and all
the applications are kept pending.
Similarly in another block in my con-
stituency, in Rampur the Palasmeri branch
of the UCO bank received 196 schemes
sponsored under the DRDA scheme and
out of them 149 are kept pending, In
another case of Bijoynagar the central
Bank of India branch received 64 schemes
and kept pending 53. At Chaigaon all
such applications pertaining to those
schemes under the DRDA scheme have
not been sanctioned. When I enquired
about this,the Bank Manager told me that
until and unless the field officer concerned
certifies it, he is not in a position to
sanction any amount, And the most
vital things is, up to this day no such
field offizer bas been appointed in that
particular branch of the bank.

In another case during my recent visit
I came across a Bank Manager who was
reluctant to attends a meeting being pre-

AGRAHAYANA 29, 19.5 (S4K4)
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sided over by the local M.L.A., about the
implementatioer of the 20-Point pro-
gramme as well as the DRD scheme.

Now, if these are the instances in my
constituency, I am sure there will b2
many more cases in every nook and
corner of the country where the nationa-
lised banks are being opened which are
supposed to honour the requests from the
needy persons. If this is the state of
affairs; may I ask how we are going to
achieve or fulfil the mandate that has
been given to the nationalised banks in
1969 to see that bank finances are made
available to the downtrodden people. [
hope our Finance Minister has a very
wide scope of these problems and he will
do something in this regard and if neces-
sary bring forward the necessary amend-
ments.

1 would like to draw your attention to
the conditions in the State of Assam since
to agitation of 1979 has started. 1 am
surprised to find that while the State
Government officers and employees are
threatened with pay cut and other puni-
tive measures for not attening their
duties but no such action has been taken
against other officers and employees of
the financal inustitution including Banks
under the Central Government, the
National Banks, the L, I.C. or
General Insurance Coporation. Rather
1 found to my surprise that even the
Regional Managers, even the Branch
Managers of the banks remained absent
on those days. I could not understand
this double rule that on the one hand the
State Government—at that time under
President’s rule and at present under
Congress rule is emphasising discipline
and exhorting its employees that they must
be present failing which there will be dis-
ciplinary action besides pay cut and on
the other hand such things are thoroughly
absent in all government financial institu-
tions in Assam. 1 do not understand
any logic behind this.

Now, may 1 say that the daily per-
formance of these nationalised banks, of
these commercial institutions, in Assam is
also deplorable. For instance, when one

-
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goes to encash even an ordinary checque
from Savings Bank account, one has to
wait sometimes to the extent of one hour
or even 1} hour. So, such is the sorry
plight of the financial institutions in
Assam and they are at worst stage at pre-
sent in Assam, May 1 ask our Finance
Minister through you to do something to
improve the working of thesc financial
institutions in Assam and to curb this
indiscipline, etc. 1 also urge upon him
to make necessary provisions for carrying
out the regular trade union activities but
it does not mean that you will allow the
bank employees as well as the employees
of other financial institutions to do as
they like as is the case at present in
Assam,

So, these are some of the serious
things that are going on at Jeast in that
part of the country which he will note and
in the light of which 1 hopc he wili make
necessary amendments and will take
suitable steps. With these words I
conclude.

=t g ww et (AER)
TeATFT FHT FT gA?T ggai Fqs=w
7gT & ) zafav zeF AR H o1 F199
T faam sifs a4 § 97 ¥ swa-wHy
qr ags ¥ qgar ofvadw g ag
aifga Y T ST FWET T OFA OH
o feu g & S99 H ux faaw ag &
& gaT e fearfaer &Y s 8
g a1 AifadY gHLI FEA FT S9A
T #) gF q1ST g1 T AT Fhaar
U & A1y S Al FRAE FE0
qTdr § H9AT gF SWiA & foq 9w
gAtaq & At ggt faw g gwET
AEIWH @ra FW@IE |

gt % W gaR 2w H¥aw &y
@ &1 W F W I g@El #%
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I 7 & | feT 7 § o gfaw =«
gal gaF Ay 1 fraw §Rk 9w
frgw @7 arfgd, 3 it & A s
& ) TowT T WY AWT FTT a6
AT FE e A g gEAT 8 &
ANT FAFSE § | ITF AV ATHA G &
fagzd &1+t F1€ aQ=T1 @At =ifed,
1% fafy gt =nfegdr \ sasy afaw
Ffers aar g@ AT sqafeqa 1 QA
FY a9z § ST wwAl w1 oA #
aga sfemi @ T FF qW@W &
wraa afqq F@ & A & G § )
Ixr fraga 2 f arftor 930 § afaw
FH T d F fag o F1aR F A
gq 1 =rfgg T IAF JEF WY
fraa g sifer i gad & faw &
oF grg g # FAT Fgar g )
fag w13 #Y g1 3T ALY W 9
TFTT KT FIATS AT AT FFT & b
F | 50 A gAA &aT agt g ar fw
77 I frzgm OYT wwrE F1
FIY FATAT | FIT @ @l Z, WS
1 A 1T fRsll TFTT FT AT A7
4918, 9 2F & Jfgw &1 @ g,
9 ¥7T BF¢ &1 a7 fHET N9 F fax
A 7 17, AR § B FRIHIL
FY arg FFTq0 g, JEHT AT HII
8 9T g9 A ST g A/
AT HYL G AT & A IqY gy
FT ATHAT AT FWAT ], % F FHATG
IUFT ATqART T FF § AR 9§
HIFHT F1 FI19 KR F9 famar )
FFA AT A7 ¥ I §9 DA
w7 AT ], X qgT WA v
2 A0 s At ff 5 asdawa
o1 ¥ o7 A ¥ s g

oy
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& o7 oY I @Y ¥ WAy &
fae oy § oe S9% AR A W
wiwar Qar & faak fis &6 @i *7
ferar g g 1 ag ara K agd ¥ wg
. @ g, fra-gey wEl ¥ q@ANd
o & fafiwg sv y agai @ wafag
fafesrsr &1 ¥ MT IHT FgAT FARAT
g fr 491 ¥ 9 @@ N A9 EY
QAF a5 §, T9F AT A ATOFT q&FY
T g | AR X AT FY FSGY
ey faacy & feT W s@ar wIw
2 fr oF ST IF FATC AT 2, 3
J1A FE W AT AV AG - 2, 4 9
%o gZFT agl ¥ fawwar 3 1 IW A
FT STMA% WELTATE HTAFS &1 & &
wgr 2, wwF A} H oo AW w &
& g2 fwmare arefaal at
sqrar et &Y, sy A TwH SAna
oqTd, IR 7 qI@ A wrfww wAr
T |

T AR Y T ¥ 97 9T AT
afifar qar 2 g sm & fao
= Fr wnfegy fa wwg wrfegd, @
wiearzaz ar @e & fom =fgar o
fe ¥t & faxr @ Ty o7 fewE
w1 91fgd, 39 gug X §F fram
¥ a1 I SrAEr gAr , W-STIR-
feq 4% U @ €T q@ @ HT AW
zar wrar 2, fF ade e ® §wa
q¥ faar sg XfeA g %1 ¥ &
qTg At FrEN w99 QA § AR
TR 9T g% @ fawar a8 § w-
¥ fearT #Y o gt § X s
qT A faay & Ia IgT wAfed
A% § TR AN, Ig F F AR
¢ w0ifis 99 97 ®1 ag IH W
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gty
FfY sT Ewar | T G4 & 9T wr
WIAT-TY qC FTAT @ ) AT " g%
¥a @ e ¥ wwwtaga @@
W AW FT gHATHY g qgAr § |

QAT AN Y fam § fF &
it &1 e gag o fear w@ #H}
IN ¥ &iw quw o Frrd §r awdr
& | S & gww 9X A fwrwie
Xt ¥ ggfeaa fasr awdt 3 fow
qras & fad @ fgar sy g 9@
QS ¥ IJawT @9 & ar gaer feeA
mrefiefadt 7g3 & 3% fawd |
T SqATYT Y GEF TOF ¥ g wwAT
a3ar, & 9T fad s & gh

o=y ¥ SaveT qUY q dH ¥ W
% & M oY ofafaa F ak § fx
fadza s wgm f Fraat ot o
&t ARl

ot frent e save (FrTe) -
awafr v, & §few o (wite.
fiz) faw 1983 ®T awgT ®@T 1
9y 9gaT U gwa § & f*7 «%
foadt wremg wrdor /A F Y
F1fgd, I ot a® w1 oW
TCh sqrA fegr smAr afed

IR e § Yo s {w

*a:{fa:ifmﬁagqtltsﬁmm

A § o I Y el W -
gt 7 g€ & | ey o fegava s
A 17 R qT g, I fgE@ ¥
I A AT JH A7 el wrefter
& A A W, qv aw Wil W
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[ freardl e ST )

IAFT faaat wraer fawar arfed, adl
forer @3wr ) qg sqaewr fafewa @&
q g FTAWF 2 |

¥ wodt sreEgeE F oat ¥
fraew T 9 § 1 sieETer &
&1 *Y aga w4 § )

foae ®ww §91 alT mmfea
o & ofd § T sgacar eorfae
woft =rfe, frad ares dwiw, foe-
gTe FTEE WX grEes F v AR
gfiweafoea o fA-a1ET A a==(
&Y 9T FIE A T AFE@FAIHT
® qU fFaT ST @F | 99 aF g IF)
* afd ST ¥F ATETEATE S
qu g LA, T IF AR WEW
a@l gemr . ww fREr W wra-
FTT F THIT 6T TIFHS FT & 31T
IGF M 9T JGF! a1 W FY
FTAIHATHT FT W THEHT I & HIT
I OF qE-gF Ygar & 1, faay
IUHT ATAT AAATATH F HFHIT
FUFT FAT fadar W@, g9 SeFT
¥ ord &t 7 &1, SR AraRATATH
1 qf W &t @ AR IFwr e
¥ gfe @ faa srg

Tga § AT geeal F faw fear
t 5 Az A aw ¥ few
THRTT FT HoqAAT Y 7€ & | 599 @
T g § fF JmEerESem ¥ are
&% &Y THIGST g7 A ¥, SAAY
qrETg WY qgT @ g § S AR
Fr &t off aga fawd s & Afew
whram g IR IEwy fr
I8 BECATAI GHAIIH 19 Y =79~
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T AT gy, v IR & g A
femifazst 7 Sywew fear o1 w@r @
a1 7€Y 1 9% ¥ TIg & AT FAFY, 7
79 qT ®Y F1E q@rg Ag & fw feqr-
faze dar swr wEm@r § ar A,
IGH! 947 9% 9 fawar § ar & |
¥ & o qen farErd ad
FHWA | ATAETEOET F arg %7 A
ag 1 a<fasAgrd Y wraar wr qE,
JEst gT awg g gfaaa o ¥ &
Ze gfraT gadiz F1 gut 7@ *arn,
Faifs & gz #ft 9ud 19 FW@ g
afFT Suwt qorg ¥ ag w1 gAL A_v
¥ &, SEFT X A7 9ifgq | ww %
ag WIAT WM, I I 9g FAAE T
THTT & /g w59 fau &A=
feat &Y qRwra w1 W I F AT
F7q FHIT ¥ QWY sggeqy AT A1fEQ
ﬁ‘:, ¥ 91 & 9T qATAAT § SAGIT
I

& fawr 9N AgIey F7 A MFE
Far wrgar § B fefaas @
FEdyaaE e &7 F A &
saTar AT ag« gl fear a1 awar )
sfeq §% oo awg & = wefat
1 YT W@ &, |1 WA WP ¥ I
graasgg A g a1 ad ? IR oF
TIHY FY qIF AT TIC &7 9 fzar
ST § W &faw, g, wHT A
ar Y R A fAfdy A T
¥ ag fewreeT @l w@AT ?, ar 99y
a7 F17 AT 9T age fwar qw@r g
Y fordr erareT § Sww A9 §%
F1a A § AT I JAT FATAr qaAr
age fear s @r & s & Y
sl SraEiE w5 o9 W g
TAEHT QT ATAT ARG |
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g% FTEIEIC ¥Y ¢ fag dar IE

Y § s Taa annfus feafy aoq@ @),
AfeT w1 ST wEW, JHA AR
g Hom v fag o, ar @=E
Ia%Y feafa qT aga LT HET 9ET )
v ffras NHwT AT w1 STAE
Fad aT T &, aY ag dF 93 =
F4f 74} feqr arar P QU wwT §
f9q 98 39 g7 W1 FW T Q4
YA FIW T /T AN KT ACT FQ
7,47 gru Ia¥ W savEr N
frar 1 QT & ) T QY A aga
TATITHAT & | AT TAHT TG AHY
JTQAr, @ FIGHFA 9T IgF A
FgT q&q7 | uw frdew ag & fe foady
W Iy wrEAfare SIS &,
IR Y AT I & g v "ife-
faraer g & &, W g gw
¥ Iy w1 wsaiw frur &, wr @R
gaa & A ey € ? gt av fEm
AT HFTIT hATgAI § 7! & &g
Ry a9 o F aX F Ao
FATAT ATAT § 1 4gT TG g7 THIA-
@y gEEdw &l IAH 15 T
afeq®t &1 amar &, wifs agi ux
d%9E TATHT § | Afeqs w1 qET |
/T I § At S A faar w@r &,
393 fediiz s AE gow dor A
gar ¢ ) W wIE Ry gEaEe §
FTTHFTIA 1 T AA R fow 9<§-
& 9T gWT @ )XW TN ¥ fgmw
¥ afy st  fear smar g, &Y foraat
woff gt 49T & A ) 9g o 9 ey
otar § 5 A SgEA RA § a1 A
& | I oY fa ooy R gU Y &
woww & xg At § agt e W Q-
aw aff & 1| §7 & qwr g s
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arwfe firar & | Prerarer fory & s
NN TR wefar ) o AwE i
TR AT g fawaer 2amerga—
TR a9 T agw feg § | 99N W
w1 %7 fyoer dar a1, arfe #o
aHo Qo ®r fawT dar TWH wET
gAT 4T, JWAT & FE ¥ g &
FRIAAE FN TN T | ™ HAW
# mrawt fagdl faedt @Y w3 fear f&
TAY ATT 1L g g § | HE-
Ffaw (RHAT ¥ qEEF | IAE
fawres 1€ @Ay a8 gk AN®
agi ¥ 12 $UT AT I9A WO gAT
2 T wHIT A9F ¥ I faw
gfqe @ar $T ATY FEX GHEW @@
FT fag & | T@ a0OF ¥ &7 F7 F@T
¢, Sa% faaTs FJOEr FIH IS
1fey, 7 Y IR Tga A fawwa
&T GTRAT HAT T |

o arg ¥ TRd & A &
Ha9 A Fgar U1 § 1 WA A AW
T8 e § 1 &€ gEAI gEE q
g & fr W I gelw & -
W I I §, o7 Ay AT WY
@A ST § Gar fgar W § AR
Zqq wot ®) wqw qgi & Jav fraw
W 1 ¥ YwI & wiggHe AW &
faars faerad ot ot &, &fer ot
g% W srard A wr € ¥ afy
UTTHY FTEHR T TAIFET JET
g, @ TR FT IS AT
1fgq | afx smas) afess &1 wTw.
e AT § @ wifesw w1 IW-
R T Afgg i W v 3 §
fir oY feet & anfear & agy ot
TO W v 37 §, IAE IWIRT
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F A& AfFrot gz Wy F ds
®T $TW F74qr §, N gg Arfeaq &,
IJAH IR AH I § | W WS-
gie @Fi v ¥ fagr At g oY
I W TR T HH Q@ &) 9%
gag i A a vk fafimm gl &
Y sTATY! AT Q|

Faa T ag & fn oY wre ¥ ¥
PRE, WY & ¥ § QR E
frg-gitfiees & ¥ @ @ & =0
MM FITH ® § wH
UHA & FAT TAYT AT F} §
My da9 ¥ fedt wwe w1 A%
STAETT 19 7 4G fFar & afs ==
daq § 1€ s Avgar §, feaw
fragifiad gu & feav wregde
TR EC AT A NFT AT A gE
giatwsgronar g fF T fawe @y
g wm At ¥ o qrard Al o
AL ¢ | T T AP AT 2 IE-
14 A& & o7 awdY, @ T g
# I ¥ o AN T IR @ E,
g% faens o w1 smaTe geR
A I FFEA | AW AFA A
SqAeqT F AT 9MfEC 1 F@r TAR
#49 & NE wd z@ea A g, fag
¥ ofeg @ 9w F U & Qw0
ST ¥ | 4% orF ATTATES TG g G,
39 GHY TW AFIX T HTAZ gwEA
e feT & ¥qsr agg #H I 4,
afa JTarioEe ¥ a1 @ A dem
qgT AT A TE R AT AT F w9
T @y WA faw A §F oA
#wT @, S @, ow-
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IR P—a9 T avg & wnn
fag & st sw & afvy §f wgde
gEs v fragnfi@ma g@ar &
Y §F AT 7 & fawre €7 ®14-
Y 7 FI a7 aw FIH T T
IR Wq e gfaat & gy § wr
SN W% I ¥ fawrs A Ad)
FA A ogwrd ag AfE0 (e
faeger azarz @ sy 1 & wRET E
fFeang v & foas weg & 7w
FIFATET FI T IT F TAFTA Y
FeN o Gy Afgd | 757 S 7
I Femy &Y § &k 3T >
faars G 7 a1 §% qafds ¥
I FraaEr A §

AN g9 WA Y 7 0 @A
FIH gaqmar & fag & a7 grdo
A1To o o FX “Tran” F iy
T § | T FTANA A agq mer &
€ Ao o o & Ay M &1
femrsmar & s@ & <t gafadt v
QIS grar § 99 A1 ¥ /v @ oy
g, ad@as gg=v A | &
¥ ®EH & AAT A9 WA 3
t f& & &1 TOd Y gmE ¥ Faw
ST 9T, AT 99 I @ HT F134-
g A &Y W & W &1 Qe
sgaear &3 Wfgd f& wide aivo
o qYo & i 9T M A Fafad
& ot § a8 90 99 a7 aF B[
T g &1 AW ®T FUAH
g ¥ AT & T 150-200 %o
HgraTT T daT faar st & Sfe
AW IWAF A I IIAT 1 W9 B
AT WIF @ LEEE T F fag
N N7 ok gafed faelt & 9w F
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Yoafaftar o & Hwger § &
g fafeas a0 & W sqaear wX
fir ag Toar @ e aw QU g9
¥ |

¥ & falr arr sredT wifeed
& & faa 3 5 & e ATl
N aET g & At e
FiwgiNyzae g ot & S9 &
TR # 7 qifrariz a gar @ar & s
T ST R T AR QAT 1 A9
TR agt afees awew & A =
I9 ¥ arfer w1 w9 W ST N
ared fear o faa ¥ g2t o wea.
ETET Y @T I AT ATTEN gW
¥ fam 9%

st afaw o A9 ¥ FFF A ve-
sy & fad sy aard gl afew
fefegwe s o3, W18 %S aff ¢
st § 3w T AT g@wrd
FeFTd O & forwr #Y aog ¥ a@i
WY TEeE @ & I9 T SArwrd gw
w1 Ag¥ &Y arer &1 & wrar g f fefee-
¥z 3faw 7 oY 99 XA a9y fag
¥ e & ¥ go whvfafe & afe
Fefewe daw oz dai & oiw o ot
AT P 2 Iw A HF fear o
S Cll

AT J A AAvsHTAIT ¥ § ¥
it s § A & alx & o7 &
T F0T §, 8RR o gwe 8
fer g o7 9 @ fawe fear am
arfr agt wvd sgavar @ ww ek
At B gfawred &1 ew faer
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PROF, SAIFUDDIN SOZ (Baramulla):’
Mr. Chairman, Sir I feel that in our
country banking sector has reached a level -
where I find it is very well organised. I
had an occasion to pay a visit to the RBI
Headquarters at Bombay and I was satis-
fied with the operational efficiency of the
RBI. But there also I find that the RBY
was, in one way, not performing its
functions properly. Just now I have said
that the operational efficiency of the RBI
satisfied me, but when 1 raised the issue”
regarding the functioning of nationalised
banks in Jammu and Kashmir State,
particuiarly the State Bank there, the RBI
was ready to organise an inquirv. bnt |
told them that this is not the way, we
have to institutionalise a kind of super-
vision which is very effective. Therefore,
I would suggest one thing. The RBI has
various functions to perform but its most
important function is to see that i
controls credit supply in the country
effectively. Sc far as the nationalised
sector is concerned, I am not satisfied
with the functioning of various banks
because my experience relates to the
operation of these banks in Jammu and
Kashmir. My experience tells me ihat
these nationalised banks are not perform-
ing their functions properly and there is
a kind of plunder that goes on. What is
the body that can check this ? The only
body available in the country is the
Reserve Bank of India.

We expected many things since the
nationalisation of banks, but I don't
suppose that the system has responded to
the aspirations of the people. I do not
know whether the hon. Minister who is
sitting on that side all alone this time,
knows the fact that we cteated a credit
supply of Rs. 5000 crores, which was
pumped into the system and - there is an
allcgation that out of Rs. 5000 crorss
only Rs.300 crores have gone to the rural
sector. When nationalisation was in-
troduced, the country was told. that it
would revolutionise the rural sector and
many an article appeared in the press,.
and it was said that Gandhiji's dream
would be realised and tremendous d=velop-
ment would be organised in . the rural
sector through banks because banks were
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the vehicler of development, If this
figure is correct—because it has been
often quoted in the press and the Minister

must know better—out of the credit of Rs.

5000 crores generated in the country and
passed on to the people through banks,the
ri ral sector got only Rs. 300 crores.
There are laudable schemes, [ must say
like IRDP and NREP. These are very
goocd programmes, like the Prime
M inister’s 20-point programme, Some
people use the whole programme as a
political tool, but as a student of Econo-
mics, 1 feel that a lot of good could be
done to the country through the 20-point
programme, and similarly these IRDP
and NREP schemes are very laudable
schemes. But I do not think these
schemes are properly operated upon.
Aad so far as banks are concerned, you
will be surprised to know that almost
all the malpractices committed by the
institutions go unnoticed, As you go
{0 the bank, you have to repose trust in
the bank. You deposit money in and
you get a cheque book and you buzz off
from the counter. There ends the
matter.

What goes on between the banker and
the actual loanee, particulary the person
who comes from the rural sector, nobody
knows, 1 related some storics about this
to the RBI and they were very much sur-
prissed. As I told you, they were going
to conduct an inquiry; may be they have
done it. But 1 am pot going to be satis-
fied because of the ad hoc manner in
which the RBI would be ready to con-
duct an inquiry, :

1 want to inform the House that in my
State there are nationlised banks which
are not functioning properly,—J must
name one, that is, the State Bank of
India, because against that bank’s opera-
tional policy there was a Jot of hue and cry.
In a meeting of the District Development
Board comprising the cabinet and other
representatives of people. Convened at
Kupwara, which is the Headquarters of
the district, there were about a dozen
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people with written complaints against
the functioning of the State Bank of India
and all these complaints related to the
lending operation.

The greatest objection that I can raise
here in the House is that the procedure
regarding lending is never publicised pro-
perly. Kupwara is comparable to any
District in the rural sector in the country.
Our people are uneducated—70 to 80%, of
them. All the time the lending strategy
or procedure is published in English. We
can see the brochure and pamphlets in
colours lauding the success of the bank.
But they have never publicised their sche-
mes in language which is understandable
to the people who come to the Bank. That
is seldom in Urdu and never in Dogri or
Kashmeri. All the time it is in English.
So, they keep a kind of curtain of sec-
recy. Nobody knows what is the pro-
cedure. If you talk to the Manager or
the Chairman of the Bank he wiil sit with
you and he will explain that it is a simple
as anything. But it is the illiterate man
who has to borrow from the Bank. He
could know only if it was explained to
time properly, As publicity is all the time
in English,Banks do not reach the people.
People are asked to understand them-
selves. If they do not understand, they
miss the bus.

As 1 said earlier, ultimately the feeling
was voiced in a District Board Meeting
that the money that was lent to the peo-
ple under various scheme went to the
people who had long arms and not the
people who were genuine borrowers, So,
a lot of corruption had taken place. I
was told specifically about the State Bank
of India, May be, the same thing is
happening with other banks. There is a
Jot of corruption. X' amount of money
that is invested in Jammu and Kashmir
State, 809/ of that goes to people who can
grease the paim of the staff working in
that Bank, Between the Manager and
the Chairman there is a large gap. Bet~
ween the Chairman of that Bank and the
Governor of the Reserve Bank thcre is a
very wide gap. If there is a complaint,
the Reserve Bank of India looks into it,
But I want the reform to be rationalised,
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I have some basic objections to the
deposits that are created in Jammu and
Kashmir State and the lending of money
in that State. There is a complaint, per-

haps Minister of Finance may be knowing -

better that there is widespread coorruption
in so far as lending is concerned, There
is large scale corruption so far as recruit-
ment of staff is concerned. There are
various complaints showing how they do
not encourage local taleat. If the Mini-
ster wants to know the fuller story I can
bring details to his notice. The biggest
objections that I have against the nationa-
lised banks in the Jammu and Kashmir is
that as per a survey 809/ of the deposits
created in the State are lent outside the
State. About the State Bank of India I
know it definitely. I have no objection
if it was dome with a clear cut policy
understandable to the people of Jammu
and Kashmir State because our country is
one. If money is lent outside the State,
I have no objection on principle. But
if people wanted to have credit in the
Jammu and Kashmir State and they do
not get it and the Banks invest the money
outside the State is not fair. You know
that Jammu and Kashmir State is not
industrially advanced. I have already said
in the House earlier that out of Rs, 25550
crores that were invested in this great
country in the establishment of large scale
industries, Jammu and Kashmir State,
share was 0.06%,. Now this is the back-
ground against which the lending in the
State should have been streemlined. 809
of the deposits generated in a poor State
fike Jammu and Kashmir State are lent
outside the State by the State Bank of
India and my impression is that other
banks also do the same thing. 80% of
the deposit are lent outside Jammu and
Kashmir., 209 of the deposits which is
available for lending in Jammu and Kas-
hmir is lent 'to those people who can
grease the palm of people at the, halm
of affairs in the Banks. You can see
what kind of reform you have achieved
through Banks in the rural sector.

We are told that Rs. 3000 crores will be
pumped into the rural sector through
IRDP, We have to ask a question—will
this- money go to the right pockets ? The
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Minister will have to answer our genuine
query ‘and he has to ensure that the money
that will be pumped into rural sector will
80 to the right pockets, I do respect that
the Ministry of Finance will take serious
notice of the issues I have raised.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH;: Why do you not ask the
question in your State ?

PROF. SAIFUDDIN SOZ: Uitima-
the responsibility rests with the
Central Government. If you say aYout
the agricultural development, you cnnot
say that it is a State subject. You have
the Ministry of Agriculture.

SHRI BUTA SINGH : Mr. Chairman,
he specifically raised a point.

MR. CHAIRMAN :
will deal with it.

Finance Minister

SHRI BUTA SINGH :
bility is to give money.

Our responsi-

SHRI SONTOSH MOHAN DEV
(Silchar) : I rise to support the Banking
Laws (Amendment) Bill, 1983 which has
been introduced in the House and it has
been deliberated by the Members-both
from the ruling and the opposition
party.

The basic purpose of nationalisation
for which banks have been nationalised is
to give benefit of the banking facilities to
the rural mass—where 75% of the people
live,
net-work in the country was one branch
for every 65000 people. Now it is rou-
ghly one branch for 18000 people and the
target is to have one branch for 17000
people. Before nationalisation there
were about 8262 branches in the country

Before nationalisation, the banking .

and now there are about 45000 branches -

in the ¢ountry. In those days the rural
branches were hardly 74 all over the cou-
ntry. Now there are a large number of

branches which arc in the rural arcas.
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While we criticize the banking organisa-
tion, we must bear in mind the comment
of the Finance Minister in this House—the
banking organisation has developed in a
massive way but the infra-structure which
is necessary to give this service to the peo-
ple, the expertisc which is necessary in the
banking organisation is very much lacking
Trough the Government policy is there to
help the people in the rural areas, they
have not been able to do nnto their best
satisfaction. To critize the bank officials,
Govcrament, and the employees by and
large in the House will not be just. We

have to sce the present set up of the’

banking organisation, the customer service
as well as the credit policy which is being
fo lowed by the Government. One of the
reason, why bank was nationalised is to
improve the regional imb- lance and the
social imbalance in the differant seclors,
There was a time when the backing orga-
nisation was not within the reach of the
weaker section of society.

There was a time when the most-back-
ward States did not get so much help
from the banks. If you take your State,
West engal, you will see before nationa-
lisation, most of the banks were concen-
trated in the city of Calcutta and not in
the rural areas. Now, they are spread
in the rural areas and people are getting
certain benefit. Sir, to get these bene-
fits to the people, we need committed
bank officers and cominitted bank em-
ployees. But at the same time, we need
responsible borrowers, 1 am connected
with the banking organisation as a mem-
ber of the 20-point committee, I.R D.P,
and others in my State. To throw
the burden always on the bank and to
say that banks are not doing is also not
correct. To say that the bank emplo-
yces are not cooperating is also not
correct. As a borrower, when we take
money, we must also be responsible
enough to return that money to the bank
to see that the money circulation is there.
A tendency is being developed ail over
the country that the Government is
willing to givé money and we should
take the money and nol return it or not
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utilise for the purpose for which it is
If this atiitude is continued, it

given,

is no use blaming the bank officials
and bank employees or - the
Government, What happens  is

that many of the baok employees
are blamed. Government guidelines are
there to give money. The bank officials
process them and they give the loans.
Now, the relationship between the cus-
tomer and the bank should be apart from
other norms. based on good faith, If
the customer did not keep a good faith
entrusted by the bank, the poor bank
offiicers and employees cannot help it.
As pointed out by the high officials
of the Reserve Bank and others, some-
times some steps are taken against them
for which basically they are also not
responsible. 1 am not trying to defend
the bank employees or the officials of the
State Bank or United Bank of India or
any other bank, This is one aspect
where the Members of Parliament leaders
of the political parties and the social
workers should involve themselves to
prepare the public mind to that exteat
that what money they are taking is the
nation’s money and unless they utilise
this money properly, their next genera-
tion or their kith and kin would suffer,
This earnestness must come among the
borrowers.

While introducing the Bill, the hon.
Deputy Minister for Finance, Shri Janar-
dhana Poojary has said that he has taken
into account the report of the Banking
Commission, 1972 and the secommenda-
tions of the Subordinate Legislation
Committee. He has also elaborated
certain points regarding the ioterests of
the depositor or the holder of a locker
if he or she dies He has also tried to deal
with sensitive issue for which in West
Bengal many of the small depositors have
Jost the private investments and deposits.
But I woud like to draw his attention to
certain points of nly State, Assam and I
will finish within three minutes. In
Assam, while the All-India norm is to
have one braach for every 17,000 pesple,
we have oune branch for every 31,545
people. According to the all-Indla radio,
there is a backiog of 533 branches in
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Asspm. 1t is not only that. About 109
licences have been issucd by the Reserve
Bank but various nationalised banks are
not opening their branches there. 1 will
urge upon the Deputy Minister of Fina-
nee, Shri Poojary to look into this
particular problem and to see that this
backlog is taken care of. 1If you do not
take this backlog into consideration, we
will suffer the most. My frend, Mr,
Nurul Islam also drew the attention of
the Minister to this point,

Anotler thing which I must say is
when you take the population pattern in-
to account, that is, one branch for 17,000
people, the communication difficulties in
a remote area should be taken into consi-
deration and you must reduce the popu-
lation pattern and do it according to the
position of the area and the coommuni-
cation with the main branch.

In Assam, there arc certain branches
which catér to the need of the people from
the area of as distant as 30 to 35 miles.
The borrowers mostly tribal people, have
to come from their villages to the bank
which is quite far away. It becomes
quite expensive for them. So. I would
request the hon. Deputy Minister for
Finance to take care of this also.

Many hon. Members have elabora-
tely discussed about the I R.D.P pro-
gramme. I do not want to go into
that, But in June, 1983, in Assam,
there are as many as 55,000 cases pending
before the banks. When we had a meeting
of the State level committee, as I said.
I am a member of the bahking organi-
sation, they have said that they are
prepared to process the applications but
they are short of staff. The recruitment
of the staff in North-eastern region
through the Banking Services Commi-
ssion must be geard up. Of course, we
are grateful to the banks in North-qupm
region becguse after the deliberations in
the last meeting with the Finance Mu\u-
m.ewhbnkhusotapskt‘qme
Whenever there is a backlog, they :pnd
this foree to the particular brangh to sce
that tho cases are prooessed. But this is
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an ad-hoc measure. The number of
employees required for each branch
should be provided and while appomtlna
the employees, local people should be
given due weightage,

As 1 said, ours is a very economically
backward arca, The industrial develop-
ment in that area is also very much
lagging and I will urge upon the hon,
Deputy Minister for Finance, who is a
good friend of mine, to loak into the
matter, When we write letters, replies
are sent, ““It is being looked into’ ang
it is passed on to the officials., But it is
not being followed up in the Ministry by
the bureaucrats. When we write letters
about the small scale industries aad - the
medium scale industries, it will be wrong
on the part of the bureaucrats to think
that we are trying to bring before the
Government certain particular cases, It
has been happening that the eatrepreneurs
in the area are not getting as much
guidance and encouragement from the
banking organisation as they should have
got. As many Members in the opposition
and even many Members from the ruling
party have said, if I koow how to
manage with the bank, [ can get the
things done. If I do not know how to
manage with the bank, I may not get it. For
that reason alone, it needs a fresh look 1;.\
the attitude of giving money especially in
the small scale mdustﬂes and medium
scale industries because it is very diﬂcalt
for us to appoint each and every boy ip
the Government sgrwoe or pnvate sgrvaqes.
We must develop our industry and for
that, the Government should come
forward with certain positive steps so
that this is being done.

Lastly, I would like to draw the atten-
tion of the hon. Minister that the bank
organisation ' showld bs imstructed ' to
follow the Government guidelines, . There
is a scheme callod hitegrated Urbam
Development Programme ‘dUDP). In
my State, there ars 6 towns  which are
taken for this purpose. In West Bengal,

Ll:ey have taken 13 towns. So, what
ppons is that Rs. 40 umwm be given
by the Ceriteal Govnmeqt. 8. 40 lakhs
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will be by the State Government and
Rs. 20 lakhs have to come from the
patiunalised banks. First I through that
this scheme was only for Assam., When
we go to nationalised banks, they do not
come to pay their part. Most of the
schemes are sponsored by the Municipal
Boards in different States and it is very
difficult if you ask the Municipal boards
to give their audited statement of accounts
because their accounts are audited by the
A.G. or the Local Examiner of Accounts,
But the bank authorities ask the munici-
pal board to give accounts for the last 5
years being audited by the chartered
accountants. It is not possible to give,

Secondly, they say, “You give your
list of assets and liabilities. The assets
and liabilities of a municipal board are
vested property by the Government and
if you want to make an evaluation of that,
it will take another 6 to 7 months.
Therefore, I would request the Finance
Minister that for the scheme which has
been sponsored by the Works and Hous-
ing Ministry to develop small and medium
towns all over the country, there should
be standing instructions from the Finance
Ministry to different nationalised banks
that, when a scheme has been approved
by the Government of India which is
presented by the State Government who
have considered the viability about cons-

- truction of small markets or mini markets
or super markets, the banking organisa-
tion sheould not stand in the way, In my
own State, the Silcher Municipal Board is
suffering on that account. I think, many
other Municipal Boards must be suffering.
Y would request the hon. Minister to take
persopal interest in the matter, to take
care of that and to solve the problem,

With these words, I thank the Govern~
ment for bringing forward this Bill which
will help in the development of the
country as well as the banking sector. I
also thank you, Sir, for giving me an
opportunity to speak on this Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY) : Mr,
Chairman, Sir, ] am very grateful to the
hon. Members for having given construc-
tive suggestions and also for making
constructive criticism. - Yesterday, 8 hon,
members of this House took part in the
debate and, today, about 12 to 13 hon.
members have taken part in it. T will not
take much time of the House. But before
dealing with each and every point raised
by the hon. members, I may express my
apology that, in view of the fact that the
time available is very short, 1 may be
pardoned for not meeting all the points
that were raised yesterday and today.

At the time of moving the Bill for
consideration, I had mentioned about the
salienl features of this Bill. So, 1 do not
want to repeat all that once again, That
is why I shall confine my answers to only
certain points raised by the hon. members
in the course of the debate.

About the branch expansion policy in
the rural and semi-urban areas, a point
has been raised in the House during the
course of the debate on this Bill. 1 would
submit that before nationalisation, there
were 8321 branches as on 19th July, 1969
and, today, we have got 42,027 branches
throughout the country. This is a
massive expansion that has taken place in
the banking sector, At the time of
nationalisation, there were 1830 branches
in the rural areas, that is, 22 per cent and,
today, we have got more than 22,000
branches in the rural arcas, that is,
about 53 per cent. So, we are looking
after the rural sector.

Apart from that, we have got the
branch licensing poliey for the period
between 1982 and March, 1985. According
to this policy, we have to open 10,000
branches throughout the country. In the
rural and semi-urban areas of deficit
districts we have to open 7,540 branches.
Before nationalisation, for 65,000 popula-
tion in the country, there was only one
branch., Today, the all-India average is
that for 16,000 population, there is one
branch, By March, 1985, our aim is to

open one branch for (7,000 population
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in the rural and semi-urban areas in all
districts. In order to achieve this, we
are going to set up 7,540 branches in
the rural and semi-urban areas of deficit
districts alone.

As far as the north eastern region is
concerned, my hon. friend. Mr. Santosh
Mohan Dev, said that there is one branch
for a population of more than a lakh. He
even went to the extent of saying that
there is one branch for 1,30,000 popula-
tion.

15 bics.

I may bring to the notice of the Hon.
Members that in rural and semi-urban
areas, there is one Branch today in

the State of
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For a population of

Assam 33,000
Meghalaya 17,000
Manipur 44,000
Nagaland 15,000
Tripura 23,000
Arunachal Pradesh 20,000

Mizoram 33,000

To improve banking coverage to 1 branch for
17,000 people 460 branches are required
in Assam and 35 in Manipur, 12 in
Meghalya, 7 in Nagaland and 8 in Tripura.
The process of identification of Centres is
still continuing.

The Reserve Bank of India made the
allotment as follows as regards the open-
ing of Branches :

Assam 195
Maunipur 21
Meghalaya 23
Tripura 14
Mizoram 15

This is as per the Branch licensing policy,
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In addition to this, it has been stated
that rural banks are very effective and
that more rural banks should be opened.
It has also been stated that the terms
and conditions of the employees of the
rural banks should be brought on par
with the service conditions of the Com-
mercial banks. Today we have got 150
rural banks throughout the country
covering 260 districts. By March, 1985,
we are going to have 170 regional rural
banks covering 270 districts. So we
are going to reach that target also, So
far as the performance of the regio-
nal rural bainks is concerned, they
are doing very good job in the
rural areas. The regional rural bank
has a low cost structure. These were
started in the rural areas in order
to cater to the needs of the rural people
whose pre.investment income does not
exceed Rs. 6,500/-, per year., We have
to go to the help of the weaker sections.
The Regional Rural Banks Act was in-
troduced in 1976. It has been made very
clear that the employees of these banks
cannot expect to have their service condi-
tions on par with those of the commer-
cial banks because the regional rural
‘banks are a low cost structure. There-
fore, the service conditions of the em-
ployees of the regional rural banks would
be on par with the employees of the
State Government. )

For the uplift of the weaker sections
particularly in the rural areas, we have
the IRDP and the DRI Scheme. So far
as the IRDP is concerned, Shri Satish
Agarwal is right in saying that under
this Scheme we have to gave loans
amounting to Rs. 3,000 crores which
flow from banks in the cooperative sector.
During the period of the Five Year Plan,
Rs. 1,500 crores has to come from
budgetary allocations on 50 : 50 basis,
50% from the Central Government and
509, from State Government. An Hon.
Member is not right in saying that this
subsidy has not been given in the year,
1980-81. [ will give the figures, In the
year, 1980, the term loam that is given
from banks and cooperative sector is '
Rs, 289 crores and in the year, 1981.82
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it is Rs, 467 crores. In 1982-83 it has
been raised to about Rs. 714 crores.

In addition to that, I may bring to the
notice of the Hon. Members that the
total amount including subsidy given to
State Governments for the purpose of
strengthening of local administration
amounted to Rs 158.63 crores in 1980-81.
In the year, 1981-82, it was Rs. 264.65
crores and in the year 1982.83 it was
Rs. 359.58 crores.

It cannot be said that we have not
reached the target in the year, 1982-83.
We have reached the target in the year,
1982-83,

On the contrary, we have exceeded the
target, This has been made possible be-
cause of the checks and cross-checks we
made and of the steps and the measures
we have taken. It is only because of our
efforts that it has been possible to in-
crease the term loan up to Rs. 714
crores in the year 1982, This is given
from banking and cooperative sector,

Besides, Government have fully realis-
ed that something more should be
done in the rural areas particularly in
the agricultural sector There is one
special programme, That has been work-
ed out in the Department of Agriculture.
This programme is supplemental to IRDP
and it is identical to IRDP, But for the
purposes of minor irrigation and affores-
tation, we have provided a subsidy of
Rs, 51lakhs to each block, There are
5,000 blocks in the country and on 50 : 50
basis. about Rs. 250 crores has been
provided and this amount also must come
from budgetary allocation and this is
particularly under the special programme
that has been introduced in the year,
1983.

It is true that there are coumplaints
from various sectors. There are sense
malpractices. Not only that, The
poorer sections are not being paid. What
steps Government has to take ? The Hon.
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Members from Opposition and from
Treasury Benches also, have placed their
views and criticism before the House,
We have been seeing the criticism appear
in the press and also from outside the
Parliament, What is the duty of the
Government ? Government has to take
steps. The people complain that the
financial help is not reaching the weaker
sections. If corruption exists, if DRDA,
that is, the local administration of the
State Government i8S not working effec-
tively, what is the duty of the Govern-
ment 7 What the Minister has to do ?
Is he to keep quiet ? Is the Minister
personally to see that the financial aid is
reaching the masses or not ? Obviously,
the Minister cannot go to cach and every
place and see that everything is all right.
In spite of the difficulties, I have covered
Andhra Pradesh, Orissa, Rajasthan,
Madhya Pradesh, Utitar Pradesh and
Karnataka and also some of the other
States.

PROF, SAIFUDDIN SOZ : What
about Jammu and Kashmir ?

SHRI JANARDHANA POOJARY :
For the purpose of rendering financial
help to the masses, the mass loan function
is being held. The other day I was in
Kanpur. We have given an amount of
Rs. 2 croresas loans to 14,000 people,
The loans were given under IRDP and
various other programmes. We have
made personal enquiries from the people
themselves whether corruption exists and
whether the amount of the loan is reach-
ing them or not. We have satisfied the
people, Likewise. we have given in
Chittoor district of Andhra Pradesh to
7,067 pcople an amount of Rs.
1,30,00,000/-. There also 1 made open
enquiries from the people in the presence
of the press and the public whether cor-
ruption exists and 1 satisfied myself that
there was no corruption, Not only that.
I have called the people there and made
persofidl enquiries, When there is defi-
ciency, we have to rectify. 1 am sceing
things for myself and keeping everything
in perfect order.
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While I continue to make these efforts,
1 request and seek cooperation from Hon.
Members from the other side.

You know . what difficulties we are
facing. I am facing .threats. Not only
that, In Dharwar, after the distribution
of the loans, when I come out from the
hall, there where about 3,000-4,000
people. When it was being given, I was
there, and 1 said, “‘Give the best service
to the poorer sections of the people; do
not treat tbem as beggars”,

There have been some complaints, and
some hon. Members also have raised the
the point whether upto Rs. 5,000 surety
is required. Even some hon. Members of
the House do not know this, even
the press do not know; the people do
not know, It is the duty of the Govern-
ment to make them understand as to
what is available from the banking sector.
In the mass loan functon, we are telling
the people. In spite of instructions, that
has not been made known to the public.
In that function I have stated that upto
Rs. 5,000, for productive purposes, for
the weaker sections, security is not re-
quired. That is the guideline from the
Government; that is the guideline of the
Reserve Bank of India. This has not gone
to the grassroot level. I am questioning
the people, I am questioning the beneficia-
ries whether they had been asked to
furnish surety, security. So many veri-
fications are being done and we are tak-
ing action. whether it is required or
not, it is for the hon. Members to
come to a conclusion. We have been
doing this: upto Rs. 5,000 no surety
is required, no security is required.
Only the asset created out of the
loan could be hypothecated. No other
security is required upto Rs. 5,000. For
crop loan upto Rs. 1,000 no surety is re-
quired. Upto Rs. 5,000, only the crop
is to be hypothecated; that is sufficient.
Upto Rs. 1,000, only demand promissory
note is sufficient. How many people
know about it? Even some bank people
do not know. This point about security
has been raised. An hon. Membex, fom
our party has said that these peopie are
asking for security, nobody knows: Mr,
Kosalram has gone on recorded saying
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that even for Rs. 2,500 security is asked.
f want to make only one distinction, and
that is what is meant by ‘productive pue-
pose’: that should be made clear, I will
give one example. If a cycle is taken for
hiring purpose, then it gives income. If
it is used for selling papers or for selling
banyans or some textiles, then it is for a
productive purpose. But if the same
cycle is taken for® wandering or for eve-
teasing, then it is not for productive pur.
pose; there, surety, security is required.
{Interrupirons) 1 am only giving an exam-
ple. If one goes in for a refrigerator, it
is not for productive purposes; there,
surety, security, is required. So, if it is
for productive purposes, then surety,
security, is not required., We want to
make it very clear that for productive
purposes security or surety is not requir-
ed. Even in the case of village industries
and cottage industries, it has been stated.
How many people know that even upto
Rs. 25,000 no collateral security is requir-
ed? This is the position. We have to
make it known. This is our responsibi-
lity, tiis is the responsibility of the
Government. Even in the banking sector,
the people who are working, if at all they
have got the commitment, if they hav:
got the dedication, they, have to give thes
guidance when people come. That is why
I have been saying that they should treat
everybody with a smile and give them
guidance, educate them, give the
full particulars; then only people will
get the benefit. It has been asked as to
what steps have been taken to improve
the customer service. On an earlier occa-
sion also I have stated what action has
been taken. 1 paid surprise visits. That
is in the knowledge of the House, that is
in the knowledge of the country. A meet-
ing was convened by the Finance Minister
and it was made clear to them. What
was happening before? 1 do not want to
go into details. In some of the branches—
I do not want to generalise—people used
to come at 11.30 and go at 2.30; after
seeing the matinee shqw, they would come
qqu the next. day, but were asking the
Manager to write. that they were working

on the previous dav upto 8.00 p.m. Over-

time also is asked. So we stopped. 1do
not generalise, So_me black sheep are
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there. So many cases are there where
tl ¢ Managers were given threats also.
V e stopped such malpractices. What is
tl e effect of the steps taken? In the year
1982 we have saved for the country Rs.
16.85 crores on overtime alone. We have
nct stopped it. Wherever it is required,
we are giving it. We have not stopped
it. Whether this is fequired, whether
tl is action is required from the Govern-
ment—that is only for the consideration
of the hon. Members. I do not think
that any member has challenged or atta-
cked us on that ground. On the contrary,
1 must be grateful that the hon. Members,
most of them, have supporied me and
even the Press also has supported me.
Now, my only submission is: it is true
that the customer service should be
improved and it is true also that
we have to give the best service and
efficient service to the people of the
country, That is one of the 20 point
programme and that is the last point and
we have to implement it.

Coming to the other points raised by
the hon. Members, a question was asked
as to what is the amount that has been
given under the DRI scheme. We have
been able to give under the DRI scheme
Rs. 340 crores upto 30th September, 1983,

SHRI AJIT KUMAR SAHA (Vishnu-
pur) : Very small amount.

SHRI JANARDHANA POOJARY :
As you know, there is the priority sector.

SHRI RAM PYARE PANIKA (Roberts-
ganj) : What was the target? And how
much you have given? Question does
not arise that you have given such and
such amount. The question is: what was
the target and how much you have given,
Let me know and also let the House
know.

SHR1 JANARDHANA POOJARY ;
Under the IRDP programme every year
we have to give Rs. 600 crores and we
have to identify 600 families from each
block and give Rs. 600 crores in a year
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and during the period of the Sixth Five
Year Plan we bave to give Rs. 3000
crores. Now I will give you the figures,
In the ycar 1982 under the guidance of
our Finance Minister, after verifying, we
have been able to cross the Rs. 600 crores
target and we have given Rs. 714 crores.
That is the result of the step that has
been taken,

Now, so far as our commitment to
weaker sections is conceraned, nobody has
hcard my talking about big industrialists.
Evin in the Press also it is said that we
have been talking about the weaker sec-
tiors only. 1 have been talking about
the weaker sections only'-{Interruptions)
You can give a derisive smile, you can
laugh away also, But a sincere attempt
is being made and it will be made whether
you laugh or you give me a smile or
whether you condemn it or appreciate it.
But this attempt will be made even at the
cost of reputation and even at the cost of
popularity. 1 have become a most un-
popular person in the banking sector. 1
know that. If at all I want to stick to
power, I would not have gone to that
extent, condemning people who are doing
something, when there is a deficiency-—not
all the people. 1 have done it,

SHRI SATISH AGARWAL : But you
are popular with us. Why do you worry?

‘MR. CHAIRMAN : You should not
suffer from any such misapprehension,

SHRI JANARDHANA POOJARY :
About the hon, Member from your Party,
Mr., Datta...

MR. CHAIRMAN : At the moment
I have no party.

PROF. MADHU DANDAVATE : He
is non-aligned.

. SHRI JANARDHANA POOJARY: He
made very good points also and he asked
about the profitability......
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15.19 hrs,

ISHRI CHINTAMANI PANIGRAHI in the
chair.]

PROF. MADHU DANDAVATE: Now
he has become CPM. '

SHRI JANARDHANA POOJARY :
He asked about the profits of SBI its
subsidiaries and the nationalised banks.
In the year 1980 it was Rs. 65.94 crores,
1981—Rs. 64.47 crores, 1982—Rs. 77.56
crores.

About the capital-fund ratio, one ques-
tion has been put by the hon. Member,
Mr, Datta. About this, I want to say
that we lay greater emphasis on the social
obligations. The profitability, though I
have given that, has also come down and
the capital ratio has also come down. I
do not say that it is increasing.

Sir, about the priority sector, the hon.
Members have asked—what is the amount
that has gone to the weaker sections
under the priority sector. As on Septe-
mber, 1983, under the priority sector, we
have been able to give Rs. 12,818 crores,
Out of this, to the weaker sections, the
amounts comes to Rs. 2,475 crores—about
19 and odd per cent. This is the amount
that has been given to the people. So far,
what is the growth that has taken place
in the banking sector. Prior to nationali-
sation, bank deposits were about Rs_ 4646
crores. To-day as of June 1983, we have
got the figure which comes to about Rs,
53,000 crores and odd. About the credit
that has be deployed under various
sectors, the figure that has been given is
about 3,599 crores in 1961 and the amount
deployed by the system is Rs, 35,881
crores in June 1983.

The hon. Member, Shri Agarwal, has stated
that the C&AG should audit the accounts
of the Banks, As you know, they have
got the statutory protection, All the
informations cannot be devulged. The
information relating to the business affairs
of the individual constituents except in
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accordance with the provisions of law or
usage and customs, cannot be devulged
and, if it is subjected to the auditing by
the C&AG, what will happen is that this
will happen is that this will come under
the purview of P.A.C. and it will also
become public. That is why it is not
at all possible. That is the answer,
(Interruption ) 1 shall write to the hon.
Member about the particulars he wanted
to know from me,

Sir, [ am touching some of the impor-
tant points only because only limited time
is available to me. Regarding I.LR D.P.
programme, we are advancing the loan at
the rate of 10 per cent, Under the D R.I.
programme, we are giving loan at the
rate of 4%,. Even in the case of priority
sectors, in the backward areas, the rate of
interest charged is at 10 per cent, You
know that the banks have to pay for Rs
100/-. The present maximum deposit
rate is 11 per cent. Hence, we will
not be in a position to reduce this bank
rate,

st et &ver sv| ;{7 9y wEr
qi f& g fFdt 7 §F § & TR
97 F1 w91 foar O 39¥ 9% gra
N oI 79y age f&y ST W E
g d1 HATHE TIT & WY SATET
agr M ®1Z & garfas saq § sarar
HATHE F1E AGA A FTFFAT L
fe 4% ag FY agEA FT @ ?

SHRI JANARDHANA POOJARY :
Sir, the hon. Member must keep one
thing in mind. For every Rs, 100 that
has been deposited into the bank, about
35% will go as a statutory liquid ratio.
This will be given at the lower rate of
interest for the development purposes.
The cash reserve ratio is 8} per cent.
There is now an incremental amount that
has to be adjusted. The balance of Rs.
50 and odd is available for advance
purposes. Out of this, 40% of the total
advances will be given at the goncessional
rate., The amount that is available for
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giving it at a higher rate is 22 per cent.
So, out of Rs. 100, about Rs. 22 onmly is
available.

Even under IRDP programme Rs. 600
crores have to flow at the rate of 10 per
cent, So, the banks are not in a position
to reduce the rate of interest,

sit frear e g ¢ AU AFAT
qz & fr ot T agw fem w0

wWE

SHRI JANARDHANA POOJARY :
If there is any complaint and they are
not following the guidelines, we witl not
allow anybody to exploit. The hon.
Member may kindly bring it to my notice
and will take action.

iy fresraaTe s ¢ ST L)
Garg AgAE A% o TI5H AYF I

wel

SHRI JANARDHANA POOJARY :
Now, Sir, 1 am going 1o conclude. 1
thank the hon. Member and am also
going to complete within half an hour
as promised, 1am grateful to the hon.
Members for their views and sugges-
tions.

MR. CHAIRMAN : The question
s

«That the Bill further to amend the
Bankers’ Books Evidence Act,
1891, the Reserve Bank of India
Act, 1934, the Banking Regulation
Act, 1949, the State Bank of India
Att, 1955, the State Bank of India
(Subsidiary Banks) Act, 1959, the
Deposit Insurance and Ceredit
Guarantee Corporation Act, 1961,
the Banking Companies (Acquisi-
tion and Transfer of Under-
takings) Act, 1970, the Regional
Rural Banks Act, 1976 and we
Banking Companies - (Acquisition
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and Transfer of Undertakings)
Act, 1980, be taken into consi-
deration.” ‘

Thc motion was adopted.

MR. CHAIRMAN : Now, the House
will take up clause by clause consideration
of the Bill. There are no amendments to
Clauses 2 to 5. The question is :

*“That clauses 2 to 5 stand part of the
Bill.”

The motion »as adopied.
Clauses 2 1o 5 were aded 10 the Bill.

Clause 6 ~(Amendment of section 42)

SHRI T.R. SHAMANNA (Bangalore
South) : I beg to move :

“Page 4, line 15,—
—for “each alternate Friday”

substitute
Friday"(5)

“gecond and last

Sir, my amendment is very simple. In
the Bill it is stated that every alternate
Friday they have to send the demand and
time liability statement. Now, in the
month of February there are only two
alternate Fridays whereas in other months
there are three alternate Fridays. There-
fore, what I bave suggested is that instcad
of having alternate Friday it should be
second Friday and last Friday, It will
help us in bringing about uniformity.
Therefore, 1 propose that instead of each
alternate Friday it should be taked 8s
second and last Friday of the month,
This is the simple amendment that I have

- moved.

SHRI JANARDHANA POOJARY :
Sir, if we accept the present amendment
as suggested by the hon. Momber then
there will not aoy uniformity and it will
not facilitate any meaningful comparison
of the Banking data, So, it is not accep-
table.

MR. CHAIRMAN : Lshall now put
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amhendment No, 5 moved by Shri T.R. Clauses 6 to 9 to the vote of the House,
Shamanna to the vote of the House. The question is :
L]
Amendment No. 5 was put and “That Clauses 6 to 9 stand part of the
negativate. Bill,*
MR. CHAIRMAN : There are on The motion was adopted.
amendment on Clauses 7 to 9, So, I Put Clauses 6 to 9 were added to the Bill.

Clause 10 (Insertion qof New Chapter after Chapter IlI B)
SHRI MOOL CHAND DAGA (Pali) : 1 beg to moye :
“Page 6,—

Jor lines 28 to 35, substitute—

“Table
(i) Individual Not more than twenty.five depositors exclu-
ding depositors who are relatives of the
individual. :
(i) Firm Not more than twenty.five depositors per

partner and not more than two hundred and
fifty depositors in all, excluding, in either
case, depositors who are relatives of any of .
the partners.

(iii) Unincorporated association  Not more than twenty-five dapositors per
of individuals ‘ individuals and not more than two hundred
and fifty depositors in all, excluding, in
cither case, depositors who are relatives of
any of the individuals constitutiﬁz'the asso-
ciation,”’(1)

Page 7,—
for lines 8 to 10, substitute— .
“(a) a person shall be deemed to be a relative of another if, and anly
if,—
(i) they are members of a Hindu undivided family ; or
(ii) they nre busband and wife ; or

(ili) the one is relate to the other in the manner indicated in the List
of relatives below :
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10.

11,
12,

13,
14.
1.
16.
17.
18,

19.

20.

2.

22,

SHRI T.R. SHAMANNA : I beg to

" move :
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List of Relatives
Father.

Mother
(including step-mother),

Son
(including ‘step-son)

Son’s wise.

Daughter
(including step-daughter),

Father's father,

Fathers’s mother,
Mother’s mother.
Mother’s father.

Son’s son.

Son’s son’s wife.

Son’s daughter.

Son’s daughter’s husband,
Daughter’s husband,
Daughter's son.

Daughter’s son's wife.

Daughter’s daughter,

Daughter’s daughter’s husband,

Brother
(including step-brother)

Brother's wife.

Sister
(including step-sister).

Sister’s husbands ;”(2)

*Page 6, line 29,—
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Jor “sten™ substitute *twenty’’(6)
Page 6 line 30,—
Jor *ten™ substitute *fifteen’’(7)

Page 6, lines 31 and 32,—

Jor “one .hnndred" substitute *ope
bundred and fifty™(8) _

Page 6, line 33,—
Jor *ten” subsiitute **fifteen*’(9)

Page 6, line 33,—

JSor “*one hundred” substitute *‘one
bundred and fifty** *(10)

1 have given my reasons yerterday
also.

AN HON. MEMBER : He is moving
withdraw.

SHRI MOOL CHAND DAGA : No,
not withdrawing. The Karnataka Chamber
of Commerce have expressed their view
regarding this Bill. Mr, T.S. Kashyap,
President of the Karnataka Chamber of
Commerce is reported to have said as
follows :

“While the existing law was sufficient to
curb shady dealings by unscrupu-
Jous persons, the Bill cuts at the
root of the informal credit struc-
ture and will barm, in particular,
the interests of small traders,
small industrialists, self-employed
artisans and technicians and the
like.”

This view has not only been said by
Karnataka Chamber of Commerce, but by
Gujarat Chamber of Commerce also. Here
1 quote the news item regarding Gujarat
Chamber of Commerce.

+The chamber provident has urged the
finance minister to withdraw the
harmfu! provisions of the Bill or
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. to entrust them to a selected com-~ .

mittee of Parliament for further
examination.

Appreciating the Govern-
ments anxiety for protection of
small depositors® interest the
Gujarat Chamber chief has sub-
mitted that the prevailing compul-
sory deposit insurance scheme
should be suitably extended to
cover the deposits lying in infor-
»mal credit markets. Such a
positive approach will help to
eliminate application of penalty
and punishment to such economic
offences.”

So I have requested that Clause 10
may be amended. 1 have moved
that in respect of cindividual’ it should
be :(—

«Not more than twenty five depositors
excluding depositors who are rela-
tives of the individual,”

Otherwise how can they run the busi-
ness ? IE AFHIT FT AT & HAC AV
ard 77 FEgfad & aET RF A7

In respect of firm, I have said :

<“Not more¢ than twenty five depositors
per partner and not more
than two hundred and fifty deposi-
tors in all, excluding, in either
case, depositors who are relatives
of any of the partner”.

And regerding unincorporated asso-
ciation of individuals 1 have said
this t— .

s“Not more than twenty five depositors
per individual and not more than
two hundred and fifty depositors
in all excluding in either case,

depositors who are relatives of
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any of the individuals constituting
the association.”

I have given definition of persou I
have stated :——

A person shall be deemed to be a
relative of another if, and only
if—

(i) they are members of a Hindu
undivided family ?

(ii) they are husband and wife,

(iii) the one is related to the
other in the manner indica-
ted in the List of Relatives
below.”

—and I have given the list also. They
are ; .

Father, Mother (including step mother),
Son (including step som), son's
wife, Daughter (including step
daughter), Father’s father,
Father’s mother, Mother's mother,
Mother’'s father, Son's son,
Son’s son's wife, Son's daughter,
Son’s daugher’s husband, Dau-
ghter’s husband, Daughter’s son,
Daughter’s son’s wife, Daughter’s
daughter, Daughter’s daughter's
husband, Brother (including step
brother), Brother's wife, Sister
(including step sister) and Sister’s
husband.

1 request that my amendments may be
accepted, ’

SHRI T. R. SHAMANNA : Sir, I
have elready moved by amendments.
Every individual can take 1S deposits
instead of 10 deposits. The total number

‘of partners in a firm will be 10 and

therefore the total number of deposits will

“be 150 in all. My argument is, only, this:

In Karnataka, after the Debt Relief Act
was passed, in respect of all those whose
income is less than Rs, 2400 per annum,
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the debt is deemed to have been hquxda-
ted, There were money lenders who
were doing this money lending business.
Looking to the penalty clause and impri-

. sonment and such provisions, the few
imoney leaders who were there, left the
business because for them it was not
profitable. Nationalisation has not been
a boon to the people. Syndicate Bank,
one of the nationalised banks, refused to
give loans for one month, They said,
that they were not permitted to give
loans,

You may bring any number of enact-
ments, People are clever enqugh to
adjust to the situation. If one is allowed
to have ten deposits, and he wants to
have more daposits, he will take another
benami partner, when he can have twenty
deposits, and thus he will hoodwink the
law, 1, have, therefore, moved my
amendment so that the law is more gene-
rous; instead of ten, let it be fifteen, and
instead of hundred, let it be hundred
and fifty.
ment,

That is my simple amend-

SHRI JANARDHANA POOJARY :
After the introduction of the Bill in the
Lok Sabha in May, 1983, a number of
representations have been received by the
Government as well as by the Reserve
Bank from‘ various associations including
shroff associations, merchants organisa-
tions, Chambers ‘'of Conimerce dnd indivi-
duals with yarions suggestions, “The
main contentions are that the: provisions
in the Bill ‘will “be “harmful ‘to “thale,
"business and industry, that their impact
on the units in the small scale and tiny
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sectors would be disastrous and further
that they would adversely affect the
informal credit system which is traditio-
nally an alternative to the credit extended
by the commercial banking system.

The rationale behind these amendments
is to ensure that the interests of the
unwary and uninformed depositors are
adequately safeguarded, while the legiti-
mate interests of trade, commerce and
industry are not adversely affected,

Government have examined the matter
in consultation with the Governor,
Reserve Bank. Government feel that the
apprehensions of the trade in relation to
the amendments are exaggerated. How-
ever, we propose to accept the amend-
ments moved by Shri M.C. Daga and feel
that these are sufficiently liberal to protect
the legitimate interests of trade and
industry.

The number of depositors from whom
deposits may be accepted by individuals,
firms and associations of individuals is
proposed to be
accepted from relatives will be totally
exempted from the proposed ceilings.
Joint Deposits will count as one deposit.
With the exemptions already provided in
the Bill, Government exept that there will
be no hardship to trade, small business
and others.

increased.  Deposits

So far as the amendments of Shri T.R.
Shamanna are concerned, I think, this is
quite liberal, and he may not press his
amendments.

MR. €HAIRMAN : I shall now put
amendments No. 1 and'2 to clause 10 to
the vote of the House.
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The question is 3
“Page 6,—
Jor Yines 28 to 35, snbstitute—

“Table

() Individual Not more than twenty-five depositors
excluding depositors who are relatives

of the individuals.

Gi) Firm Not more than twenty-five depositors
per partner and not more than two
hundred and fifty depositors in all,
excluding, in either case, depositors
who are relatives of any of the part-
ners,

(iii) Unincorporated association Not more than twenty-five depositors
. of individuals per individual and not more than two
hundred and fifty depositors in all,
excluding, in either case, depositors
who are relatives of any of the
individuals constituting the associa-

tion.”(1)

Page 7,
Sor lines 8 to 10, subritsute——

“(a) a person shall be deemed to be a relative of another, if, and only
if,—
() they arc members of.a Hindu undivided family; pr
(ii) they are husband and wife; or

(i) the ome is velated to the other in the manner indicated in the
List of relatives below
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List of Relatives

1.¥ Father
2. Mother

(including step-mother)
3. Son

(including step-son)
4, Son's wife,

5. Daughter
(including step-daughter)

6. Father’s father
7. Father’s mother

8. Mother’s mother

9, Mother's father

10, Son's son

11. Son's son’s wife

12. Son’s daughter

13. Son’s daughter’s husband

14. Daughter’s husband

15. Daughter’s son

16. Daughter’s son’s wife

17. Daughter’s daughter

18. Daughter’s daughter’s husband

19. Brother
(including step-brother)

20. Brother’s wife

21, Sister
(including step-sister)

22. Sisters husband; "(2)

The motion was adopted.

MR. CHAIRMAN : Now I shall put
amendments nos. 6, 7, 8, 9 and 10 to clause
10 moved by Shri T.R. Shamanna to the
vote of the House,

Amendments Nos. 6 to 10 were put
and negatived

DECEMBER 20, 1983
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_ MR. CHAIRMAN : The question
is:

*That Clause 10, as amended, do stand
part of the Bill,”

The motion was adopred.
Clause 10, as amended, was added ta the
Bill

MR, CHAIRMAN : There are no
amendments to Clause 11 to 25, The
question is :

“That Clauses 11 to 25 do stand part
of the Bill,”

The motion was adopted.

Clauses 11 to 25 were added 10 the Blll.

Clause 26—( Amendment of section 24)

SHRI MOOL CHAND DAGA : 1
beg to move :

‘Page 14, line 18,—

for “*book value” svhstitute **book value
or face value™ *(3)

SHRI T.R. SHAMANNA : I begto
move : .

‘Page 14, line 22,—

for “forty” substitute ‘‘thirty-three and
one-third” *(11)

While fixing up the liquidity asset, the
amount has been raised from 25 per cent
to 40 per cent; 40 per cent is too much
for the reason that the money that s
borrowed is a dear money and got at ia
tigher rate of interests; and the cash
jeserves do not get any interest;
and the investment which forms part
of the liguidity asset gets only
about 7 to 8 per cent; and then
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bills receivable and bills payable are not
much. This liquidity asset is very much
less than what they borrowed. There-
fore, if 40 per cent is kept as the ligui-
dity, reserve particularly the cooperative
‘banks will suffer a Jot. I would, there-
fore, suggest that, 40 per cent being too
high, instead of 40 per cent, the maxi-
mum should be 33 and one-third;
that will enable the cooperative
banks to, kesp their money not
only in liquid position but. also in
remunerative and more enterprising
position, If all the money is locked up
to the extent of 40 per cent, it ' would be
difficult to give it to the weaker-sections
and also other form of loan to trade
and industry. Therefore, I urge that
this 40 per cent be reduced to thirty three
and one-third.

SHRI JANARDHANA POOJARY :
As against the statutory limit of 25 per
cent fixed for the statutory liquidity ratio
SLRs in Section 24 of the Banking
Regulation Act 1944, the present limit
fixed up the RBI for SLR is 35 per cent.
This is by the moral suasion exercised
by the RBI. The hon. member has
suggested the maximum limit of SLR at
thirty-three and one-third as against 40
per cent proposed in Clause 26 of the
Bill. In view of the fact that the
present limit of SLR is 35 per cent of
the demand and time liabilities, the
proposed amendment of the hon. mem-
ber is not acceptable.

MR. CHAIRMAN : I shall now put
amendment No. 3 moved by Shri Mool
Chand Daga to the vote of the House.

The question is :

“Page 14, line 18,— for “book value”
substitute *“book value or face
value™ * (3)

The motion was ndopted.

MR. CHAIRMAN : I shall now put
Amendment No, 11 to Clause 26 moved
by Shri T. R. Shamanna to the . vote
of the House,
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The Amendment No. 11 was put
and negatived.

MR. CHAIRMAN : The question is.

“That Clause 26, as amended.
stand part of the Bill.”

The motin was adpted.

Clause 26, as amended, was to added
to the Bill.

MR. CHAIRMAN : The question is :

“That Clause 27, to 41 stand part
of the Bill.”

The motion was adop‘t!l.
Clause 27, to 41 wzre added to the Bill.
MR, CHAIRMAN : Now we take up

Clause 42, Amendment No. 4is to be
moved Shri Mool Chaad Daga.

Clause 42— (Amendment of seciion 56)

SHRI MOOL CHAND DAGA : | bag
to move :

*Page 29, line 41,— Jfor <book value”
substitute *book value or face
value” (4)

SHRI JANARDHANA POOJARY :
We accept it.
MR. CHAIRMAN : The question is :

‘Page 29, line 41,— for <book value™
substitute “book value or face
value” ’(4)

The motion was adopted.
MR. CHAIRMAN : The question is :

“That Clause 42, as amended, stand
part of the Bill.”

The motion was adopted.
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Clause 42, as amended, was added to the Bill.

MR. CHAIRMAN : Now we come
to Clauses 43 to 75.

The duestion is:

«That Clauses 43 to 75 stand part of

the?Bill.”
The motion was adop:ed.
Clauses 43 to 75 were added to the Bill.
MR. CHAIRMAN : The question is:

«That Clause 1, the Enacting Formula
and the Title stand part of
the Bill.” .

The motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

MR. CHAIRMAN : The Minister
may move that the Bill be passed.

SHRI JANARDHANA POOJARY :
I beg to move :

«That the Bill, as amended,” be
passed.” ’

MR, CHAIRMAN : Motion moved :

«That the Bill, as amended, be
passed.”

MR. CHAIRMAN : Shri Ramavatar

Shastri, do you want to speak now ?
SHRI RAMAVATAR SHASTRI : Yes.
st Iwware @t (TAT)
gumfy o, & dewrd fafy (dane)
fadaw ¥ g a=wT & v F fre-

ferfere < fawa ISMAT ATRAT —

qgeT—ag qE A ava § fe g
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¥ firaral oFf gud wwec W & A
N &7 A ¥ W § Ay Iw
®Y s &) gear Ayt or Wy &)
maem & wik gfe € wifgw
g gt fe wtwr & wWEEC W
WﬁYﬁﬁﬁﬁaragaﬂt T wH-
IAYL-ATATE AT GEET Ffq® 777 ST
R E U AN T dv wiv-
wifeal g7 g T HFT FA a1 A
Ay & qeeg fewdl WY s ey
gl v

Jral & %1 ¥ AR ¢F  FQ1-
1< &% dA g Q@ mar § 1 feaal
ud gt TA% SN w1 wW ¥ FA
viw ¥ v sfwa av §@ feg w7
wof Agf FasaT | N AR T W $
WAL $T AT A8 AT ATEH I
AAT SFIC HT AGET FAHT  TTHT

Afed @ arie s dy 7k § 9=y
% w9 oot gy 2y &

2. AT & &%, Tafgarmc

(Fgre) HFqeafrgl g1 agi S 0w
afgwrd ol wa1gd § wel Wy wok
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Fer AW N aww O
oAl ) AIA qrg AT FT @7 g
fate &7 e ®1 3y WA Wi FY
FAT XTI AT qmaT X &4 9T &
FITF @ H g oF ghag o=t
faar g, g i fqag a8 &
AT TG wMT aF | X 9N
|9 W AT i s g
T a7 § ) & 99 o9 ar faw
#4t & 979 ArqeaE FAAE & fog
AW WE

¥ g we: & f5 w@e qqifa.
w1 9% qElEETd % T ST
FAT GAT & 1 ag ST AgAT 2 HIAT & 4
FE BT A & | SwW 4% F
9g ¥9 a9l § F19 FIT IZ & A
g, 39 % fau gigex &1 $1§ F1a
garaf?

Ix wigwsrd & fasg 32 oot
ArAYT Y STAHTY AWy @2 I
& af a8 wigsTY &1 & 9%g wav
Y. ¥ i 741 & | wa: WA "y
Fgaagaw gmifrag 3§ 5 &
I WY FEETY, WS 9 I T
afeat &Y e wiw AT wX Sfww
FEAE & qife agi & wiaw W
S FATR § H |

SHR1 JANARDHANA POOJARY :
Sir, I share the concern of the hon,
Member and about the specific instanecs
which have been brought to the notics of
the House we will make an inquiry. 8o
far as that is concerned, there is no doubt

about it. But if we generalise it, #t will
be counter-productive.

1 have stated carlier in my main reply
that we are making all our efforts to

nsio quwvi:o‘ s14

check malpractices, even corruption. I
personally went, as I stated, to Ra;asthm
In one district we had more than 1,500
beneficiaries When I made enquiry; only
one beneficiary stood up and said that
he had parted with Rs. 100 and Patwari
took that money, notthe bank people,
Then immediately I asked the Collector to .
take action, There were 1,499 beneficia-~
ries who stated that they gave no money
amounting to corruption. So, thatis
why I say if you generalise it, it is going
to be counter-productive  On the contr-
ary, the people, particularly the weaker
sections, will be under the impression
that hereafter for getting any 1oan they
have to part with some money as corrup-
tion. It is not correct also. We should
not create such a panic in the minds of
the pecople. Wherever there are such
instances we are assuring the hon. Mem-
bers that we will be very serious and we
will take action,

SHRI SUNIL MAITRA (Calcutta
North-East) :  Just for Minister’s infor-
mation. I am only requesting the Minis-
ter to go through the report brought out
by the Comptroller and Auditor General
of India in this regard published only
recently.

MR. CHAIRMAN : Now the question
is: “That the Bill, as amended, be
passed.”

The motion was adopted.

MR. CHAIRMAN: Now we go to
to next item, that is, Motion under Rule
388,

15.52 hrs,

MOTION UNDER RULE 388
Suspension of first proviso to Rule 74

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE . (SHRI
JANARDHANA POOJARY) c.On hehaif
of Shri Pranab Kumar Mukherijes, !ha'

. to move thetoﬂowinﬁ -



